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Regional Office \| ' I_ FE
Rajasthan State Pollution Control Board \é ﬂ !
D-Block, Ambedkar Nagar, Alwar-301001,

E mail- ro.alwar@gmail.com

Lifestyle for
Environment

No. RPCB/RO, Alwar /Gen- L 25 /Uy s~ Date: 19.11.2025

The Registrar,
Hon’ble NGT,
Central Zone Bench, Bhopal.

Sub:- Joint committee report in the matter of OA N0.91/2025 (CZ) “Gajendra
Singh Naruka Vs. Union of India & Ors.

Ref:- Hon’ble NGT order dated 28.07.2025.
Sir,

With reference to above subject, please find enclosed herewith Joint Committee
report in compliance of Hon'ble NGT order dated 28.07.2025 for kind perusal please.

Encl. : As above.

Yours sincerely,
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

CENTRAL ZONAL BENCH, BHOPAL (MP)

IN THE MATTER OF
ORIGINAL APPLICATION NO. 91/2025
Gajendra Singh Naruka ...APPLICANT
/IVERSUS//
Union of India & Ors ...RESPONDENTS
INDEX
S.NO | PARTICULARS ANNEXURE | PAGE NO
1. | Joint Committee Report - A~5
) Rajasthan State Pollution Control Board letter dated 1 =
"~ 129.09.2025 regarding nomination
Principal Chief Conservator of Forests (PCCF),
3. | Rajasthan letter no 7672 dated 15.10.2025 regarding 2 -
nomination
Mining Engineer, Department of Mines & Geology,
4. | Alwar vide RajKaj Ref No. 118834006 dated 3 7 — 8@
13.11.2025 regarding nomination
On-site inspection report dated 14.11.2025 4 (a) A-1p
5. | Composite map showing existing mining lease area 4 (b) I
GPS based photographs taken during inspection 4 (c) [2 -~ 1L,
Joint survey report dated 10.03.2000 5(a) [ A
6 Acceptance order of mines department dated 5(b) IR
" 103.04.2000 _
Registered Rider Agreement dated 10.04.2000 5(c) (A~ o
DCF Alwar letter dated 13.06.2025 6 (a) 21 -9
7. | On-site inspection report dated 31.05.2025 6 (b) 2.7
Joint Survey Report dated 04.06.2025 6 (c) 2W-2 ¢
Forest Department Circular No. 2003 dated
8- |14.03.2023 : >
Copy of DGMS permission for the use of HEM
% | dated 18.08.2024 - : it ]
Hon’ble High Court of Rajasthan order dated
10- 1 78.07.2025 ! H6-Yg
Copy of Environmental Clearance issued vide
' | SEIAA Ietter dated 22.08.2016 - 18-53
Copy of In-Principle Approval for wildlife _
12| clearance vide PCCF letter dated 09.05.2022 - SY-58
Copy of Consent to Operate accorded to the mining
13- | lease vide RSPCB letter dated 24.02.2025 = 57-62
Copy of Consent to Operate accorded to the mineral
14 | grinding unit vide RSPCB letter dated 13.07.2023 o &62-&3
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Background

The present matter arises from an application alleging that M/s Om Shubham Housing
& Construction Company (P) Ltd has carried out mining operations beyond the designaied
Mining Lease Area ML No. 6/1979 (R 258/89) at Village Jhiri, Tehsil Thanagazi, District
Alwar and has encroached upon reserved/protected forest land, particularly in Khasra No.
1116. It has been alleged that the mining activities violate the conditions imposed under the
Environmental Clearance, Consent to Operate, and Wildlife Clearance, and that reserved
forest land has been diverted for non-forest purposes in contravention of Section 2 of the
Forest (Conservation) Act, 1980 and the principles laid down by the Hon’ble Supreme Court
in the T'N. Godavarman judgment.

Order
Hon’ble NGT, Central Zonal Bench in its order dated 28.07.2025 has directed as follows:
8. We deem it just and proper to call a report on the matter in issue, in present
application, from a Joint Committee consisting of-
(i)  One representative nominated by Principal Chief Conservator of Forest,
Jaipur (Rajasthan)
(ii) ~ One representative from Director Mines and Geology Department, Udaipur
(Rajasthan)
(ii) One representative from the Rajasthan State Pollution Control Board,
nominated by the Member Secretary. (Rajasthan)
6. The Committee is directed to visit the site and submit the factual and action taken
report within six weeks. The State PCB will be the nodal agency for coordination
and logistic support.

Accordingly, Member Secretary, Rajasthan State Pollution Control Board, Jaipur
(Rajasthan) vide letter no 1007-1009 dated 29.09.2025 nominated Regional Officer,
Rajasthan State Pollution Control Board, Alwar as member-cum-Nodal Officer
representing the Member Secretary, Rajasthan State Pollution Control Board. Letter
dated 29.09.2025 has been enclosed as Annexure-1.

Accordingly, Principal Chief Conservator of Forests (PCCF), Rajasthan, vide letter no
7672 dated 15.10.2025 nominated Ms. Kaaviya B., Assistant Conservator of Forests,

as representative of the PCCF, Rajasthan. Letter dated 15.10.2025 has been enclosed
as Annexure-2,

Accordingly, Mining Engineer, Department of Mines & Geology, Alwar vide RajKaj
Ref No. 118834006 dated 13.11.2025 nominated Sh. Pushpendra Singh, Assistant
Mining Engineer, Alwar as representative of the Department of Mines & Geology,
Rajasthan. Letter dated 13.11.2025 has been enclosed as Annexure-3.

Joint Committee Visit

In accordance with the aforementioned orders and letters, following officials conducted
a site inspection of mining lease area of M/s Om Shubham Housing & Construction

b == A
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Company (P) Ltd located at ML No. 6/1979 (R 258/89) Near Village Jhiri, Tehsil Thanagazi,
District Alwar on 14.11.2025: :
i. Ms. Kaaviya B., Assistant Conservator of Forests, as representative of the Principal
Chief Conservator of Forest, Rajasthan.
ii. Sh.Pushpendra Singh Assistant Mining Engineer, Alwar as representative of the
Department of Mines & Geology, Rajasthan and
iii. Sh. Neeraj Sharma, Regional Officer, Rajasthan State Pollution Control Board, Alwar
as representative of Rajasthan State Pollution Controi Board.

On-site inspection report along with composite map showing existing mining lease area with
GPS based photographs taken during inspection are enclosed at Annexure- 4.

Observations made by joint committee:

The area formerly known as Sariska Wildlife Sanctuary and Sariska National Park in
Rajasthan is presently designated as the Sariska Tiger Reserve. Initially declared a Wildlife
Reserve in 1955, it was upgraded to a Wildlife Sanctuary in 1958. Subsequently, in 1978, the
area was brought under Project Tiger and notified as a Tiger Reserve, and later, in 1982, it
was declared a National Park.

The mining lease ML No. 6/1979 (R 258/89) for mineral Marble, covering an area of
11.7057 ha, became effective on 13.03.1980. Subsequently, a joint survey was carried out on
10.03.2000 by the Revenue Department, Forest Department, and the Department of Mines
and Geology. During the survey, it was identified that 1.52 ha of forest land fell within the
lease area, and this portion was surrendered by the lessee. The Department of Mines and
Geology accepted the same, and accordingly, the retained lease area was revised to 10.1857
ha vide its order dated 03.04.2000. Copies of joint survey report dated 10.03.2000,
acceptance order dated 03.04.2000, registered rider agreement dated 10.04.2000 are enclosed
as Annexure-5.

During the inspection, mining operations were found closed in compliance with
GRAP Stage-Ill directions issued by CAQM, New Delhi. As per DCF Alwar letter No.
11019 dated 13.06.2025, boundary pillars R and Q of the mining lease fall within the forest
land and mining activities were carried on approximately 0.1876 hectares of forest land as per
joint survey conducted on 31.05.2025. A copy of the DCF Alwar letter dated 13.06. 2025,
along with the on-site inspection report dated 31.05.2025 and Joint Survey Report dated
04.06.2025, is enclosed as Annexure-6.

As per Forest Department Circular No. 2003 dated 14.03.2023, the Forest Department
shall not issue a No Objection Certificate (NOC) if the mining lease area is located at a
distance of 50 metres or less from the forest boundary. Further, if the mining lease area is
located between 50 meters and 100 meters from the forest boundary, a permanent wall is
required to be constructed along the side facing the forest boundary. A copy of the circular

dated 14.03.2023 is enclosed as Annexure-7. g‘; g
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During inspection, no mining operations were observed in the portion of forest land
located within the mining lease, and no machinery was found installed in that area. At
present, no active mining operations were observed within 50 meters of the forest boundary.
Additionally, no active mining activities were found outside the mining lease area.

Towards the boundary line (A/P pillars) of the mining lease, old mining pits were
found to be filled, and the area has been reclaimed with new plantation. On-site, the
representative of the mining lease, Shri Budda Lal Sharma, informed the inspection team that
heévy earth-moving machinery (HEMM) is operated only in the presence of a First-Class
Mine Manager. He also produced permission from DGMS for the use of HEMM (without
deep hole blasting). A copy of DGMS permission dated 18.08.2024 is enclosed as Annexure-
8.

That a matter involving similar issues was before the Hon’ble High Court of
Rajasthan in Civil Writ Petition No. 10247/2025, wherein the Hon’ble High Court examined
the report submitted by the Deputy Conservator of Forest and the Assistant Mining Engineer,
Department of Mines and Geology. The Hon’ble High Court of Rajasthan, vide its order
daied 28.07.2025 (copy enclosed as Annexure-9), has stated as follows:

".....6. These are the disputed questions of fact, which cannot be adjudicated by this Court
under its jurisdiction contained under Article 226 of the Constitution of India but
looking to the fact that several inspection reports have been annexed with the writ
petition and a detailed reply along with this document has been submitted by the
petitioner before the respondents. It is expected from the authorities concerned to
consider the reply submitted by the petitioner and pass the appropriate orders strictly
in accordance with law within a period of four weeks from the date of receipt of the
certified copy of this order.

7. The present writ petition stands disposed of, accordingly. Stay application and all
pending application(s), if any, also stands disposed of

8. For a period of four weeks, no coercive action shall be taken against the
pelitioner....."

The State Level Environment Impact Assessment Authority (SEIAA), Rajasthan, has
accorded Environmental Clearance under the EIA Notification, 2006, vide letter dated
22.08.2016, in favour of M/s Om Shubham Housing & Construction Company Pvt. Ltd. for
mining operations at ML No. 258/89 near Village Kalsi Kala, Tehsil Thanagazi, District
Alwar, for a production capacity of 3,16,750 TPA. A copy of the SEIAA letter dated
22.08.2016 is enclosed as Annexure-10.

The Principal Chief Conservator of Forests & Chief Wildlife Warden, Jaipur, vide
letter No. 1546 dated 09.05.2022, has granted In-Principle Approval for wildlife clearance to
M/s Om Shubham Housing & Construction Company Pvt. Ltd. for an area of 10.1857
hectares situated at Village Kalsi Kala, Tehsil Thanagazi, District Alwar. A copy of the
PCCEF letter dated 09.05.2022 is enclosed as Annexure-11. ;‘ Z
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The Rajasthan State Pollution Control Board (RSPCB) has granted Consent to
Operate (CTO) to M/s Om Shubham Housing & Construction Company Pvt. Ltd. for mining
operations over an area of 10.1857 hectares at ML No. 258/89 near Village Jhiri, Tehsil
Thanagazi, District Alwar, vide letter dated 24.02.2025, for marble mining of 3,16,750
MT/annum, valid up to 28.02.2030. A copy of the RSPCB letter dated 24.02.2025 is enclosed
as Annexure-12.

Additionally, RSPCB has also issued Consent to Operate to a mineral grinding unit
named as M/s Om Shubham Dolomite Powder, located on Khasra Nos. 1180—1184 and
1187-1191, Village Jhiri, Tehsil Thanagazi, District Alwar, adjoining the mining lease area,
vide letter dated 13.07.2023, for dolomite powder production of 20 MT/hour, valid up to
30.04.2033. A copy of the RSPCB letter dated 13.07.2023 is enclosed as Annexure-13.
During inspection, the machinery was found covered with a tin shed, and adequate pollution
control measures were observed.

Conclusion

In view of above facts and site observations dated 14.11.2025 it is submitted that no
active mining is occurring within the forest land or within 50 metres of the foresi boundary,
and necessary corrective measures such as fencing and reclamation have been undertaken.
The project proponent holds valid statutory clearances i.e. Environmental Clearance, Wildlife
Clearance and Consent to Operate, and compliance with regulatory requirements is presently
observed.

ANNEXURES
i Rajasthan State Pollution Control Board letter dated 29.09.2025 regarding

nomination (Annexure-1).

ii. Principal Chief Conservator of Forests (PCCF), Rajasthan letter no 7672 dated
15.10.2025 regarding nomination (Annexure- 2).

iii. Mining Engineer, Department of Mines & Geology, Alwar vide RajKaj Ref
No. 118834006 dated 13.11.2025 regarding nomination (Annexure- 3).

iv. Annexure- 4

a) On-site inspection report dated 14.11.2025.
b) Composite map showing existing mining lease area and
¢) GPS based photographs taken during inspection
' Annexure-5

a) Joint survey report dated 10.03.2000
b) Acceptance order of mines department dated 03.04.2000 and
¢) Registered Rider Agreement dated 10.04.2000

vi. Annexure-6
a) DCF Alwar letter dated 13.06.2025,
b) On-site inspection repori dated 31.05.2025 and
¢) Joint Survey Report dated 04.06.2025

vii. Forest Department Circular No. 2003 dated 14.03.2023 (Annexure-7).
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Viii. Copy of DGMS permission for the use of HEMM dated 18.08.2024
(Annexure- 8).
ix. Hon’ble High Court of Rajasthan order dated 28.07.2025 (Annexure- 9).
X. Copy of Environmental Clearance issued vide SEIAA letter dated 22.08.2016
(Annexure- 10).
xi. Copy of In-Principle Approval for wildlife clearance vide PCCF letter dated -
09.05.2022 (Annexure- 11)
Xii. Copy of Consent to Operate accorded (o the mining lease vide RSPCB letter
dated 24.02.2025 (Annexure-12).
Xiii. Copy of Consent to Operate accorded to the mineral grinding unit vide

RSPCB letter dated 13.07.2023 (Annexure-13).

é-’\ P - |

—— .,—/":f-“
KAAViYA. B | |£s =
(Sh. Pushpendra Singh) MsKavyaB)rs (Sh. Neeraj Sharma)
AME, Alwar ACF, Alwar RO, RSPCB, Alwar

Regional Officer
RSPCB, Alwar
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‘Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004

Phone :0141- 2716804, 2716800 e-mail :member-secretary(@rpcb.nic.in
Helpline No.: 0141-2716877

No. F.10 (783) RPCB/Legal/NGT/2025/ /007 - [p09 Date: 99| vg) 2025

Regional Officer,

Regional Office, Rajasthan State Pollution Control Board,
Alwar.

Mobile No.: 9414120532

Email: ro.alwar[at]gmail[dot]lcom

Subject:- Nomination of Member-cum-Nodal Officer to Joint Committee in compliance with the Order
dated 28.07.2025 passed by the Ilon’ble National Green Tribunal, Central Zone Bench, Bhopal
in O.A. No. 91/2025 (CZ) namely Gajendra Singh Naruka Vs Union of India & Ors..

Sir,
This is with reference to the subject cited above. The Hon’ble National Green Tribunal,

Central Zone Bench, Bhopal, vide its order dated 28.07.2025 in Original Application No. 91/2025 (CZ),
has constituted a Joint Committee and directed, inter alia, as follows:

“8. We deem it just and proper to call a report on the matter in issue, in present application,
JSfrom a Joint Committee consisting of:-

L One representative nominated by Principal Chief Conservator of Forest,
Jaipur (Rajasthan)

i, One representative from Director Mines and Geology Department, Udaipur
(Rajasthan)

iii. One representative from the Rajasthan State Pollution Control Board,
nominated by the Member Secretary. (Rajasthan)
9. The Committee is directed to visit the place and submit the factual and action taken report
wilitin six weeks. The State PCB wiil be the nodai agency for coordination and logistic
support. “«

In compliance with the directions of the Hon’ble Tribunal, you are hereby nominated as the
member-cum-Nodal Officer representing the Member Secretary, Rajasthan State Pollution Control Board
in the aforesaid Joint Committee. You are directed to coordinate with all concerned and ensure timely
submission of the requisite report in accordance with the directions of the Hon’ble Tribunal.

A copy of the Tribunal’s order dated 28.07.2025 is enclosed herewith for your reference and
necessary action.

Enclosed-As above

3 <
(Sharda Pratap Stghy =
Member Secretary OL_,

Copy to the following for information and necessary action:

I Principal Chief Conservator of Forest, Forest & Wildlife, Forest Department, Jaipur
2. Director, Mines and Geology Department, Udaipur

o
Member Secretary

Aene xuve — 1.
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HAREE AT
Govt. of India
W O ATHONT FH AT
Ministry of Labour & Employment
TATST WLRRT FEerteraE rrerer
Directorate-General of Mines Safety

N%—mﬁ& 392%0 u%wz&:mngm %ﬂ?ion érlspfr aﬂﬂﬁ?‘m 1O 305001, § 7 : dgmsajr1@gmail.com, GRHTS T : 0145-2425537 A T
PLGE

G YR&M G / Director of Mines Safety,

3SR &1- 1, 3SR / Ajmer Region-1, Ajmer.

a7,

G Hiferdh

HAY! Dl GIST HIdd @ (TH Td &1 258/1989)

AE 3| YU TIERIT WS BeaRH $U UEe it

10 W15, AfFT TR, 7S e

fawa: urque @@ fafam, 1961 ¥ AW 1062) @ F dga T oW gy TR wug

mmwmﬁmmmmmmmmzswwmﬁa»—eum

a;mmﬂgrm,aﬂﬁaummﬁﬁ , fore sreaRr, ToiE A €0 S sfRiT ¥ A it weis
rgafd

HgIGa/Hg e,

Please refer to your letter No nil, dated nil and online application Id : 265715 dated 21.05.2024 enclosing therewith
surface plan & Sections No(s) PG/DGMS/2024-22 & PG/DGMS/2024-23, both dated 02.06.2024 showing
surface features within 300 meters of the leasehold boundary of the mine, on the above subject.

The matter has been considered in the light of what has been stated in your application under reference.

By virtue of the powers conferred on the Chief Inspector of Mines (also designated as Director General of Mines
Safety) under Regulation 106(2)(b) of the Metalliferous Mines Regulations, 1961 and by virtue of authorization
granted to me by the Chief Inspector of Mines (also designated as Director General of Mines Safety) under section
6(1) of the Mines Act,1952, T hereby, specify conditions governing to use of Heavy Earth Moving Machinery
(HEMM?s) for digging, excavation, removal of overburden and extraction of stone and to form benches in

overburden & stone without deep hole blasting in the area bounded by and marked as 1 (27014'44.79”N,
76"1320.18"E), 2 (27°14'43 44N, 76°1322.81"E), 3 (27°14'40.64'N, 76°13'23.72"E), 4 (27°14'38.61"N,
76°13'23.86"E), 5 (27°14'37.52°N, 76°13'23.72"E), C (27°14'37.65™N, 76°13'27.20"E), Q (27°14'52.07'N,
76%13'26.51"E), R (27°14'52.04'N, 76°1322.87"E), P 27°14'58.35'N, 76°13'24.25"F), A 27°14'58.16'N,
76013'19.60"E) &1 (27014'44.79”N, 76013'20.18"E) and to use of HEMM only (without any blasting) in the
area bounded & marked as 1 (27°14'44.79°N, 76°1320.18"E), 2 (27°14'43.44'N, 76°13'22.81"E), 3
(27°14'40.64"N, 76°13'23.72"E), 4 (27014'38.61'N, 7601323.86"E), 5 (27014'37.52"N, 76°13"23.72"E). H1
(27°14'37.44N, 76°13'21.73"E), G1 (27°14'38 40N, 76"13'22.33"E), F1 (27°14'40.67"N, 76°13'21.92"E), E
(27°14'42.43'N, 76°13'21.38"E), D1 (27°14'43.17'N, 76°13'20.28"E) & 1 (27°14'44.79"N, 76°13'20.18"E), as



=29
shown on plan No(s) PG/DGMS/2024-22 & PGBG1/§/2024-23, both dated 02.06.2024, under ch;\\;tion
106(2)(b) of the Metalliferous Mines Regulations, 1961 at Kalsikala Gwada Marble Mine (ML No 258/1989, LIN
1842191558) of M/s Om Shubham Housing & Construction Company Pvt. Ltd., located near village Kalsikala
Gwada, Tehsil Thanagaji & District Alwar of Rajasthan State, subject to the following conditions being strictly
complied with:

1.0 GENERAL.:

1.1 Except where otherwise provided for in this permission, all provisions of the Metalliferous Mines Regulations,
1961 relating to opencast workings, use of explosives and use of machinery shall be strictly complied with.

1.2 No working shall be made or extended within 45m of any railway, public works, public road or building or other
structure of permanent nature, not belonging to owner of the mine without permission in writing from this Directorate
under Regulation 109 of the Metalliferous Mines Regulations, 1961. The area lying within 45m of any railway,
public works, public road or building or other structure of permanent natute, not belonging to owner of the
mine shall be kept physically demarcated by fixed pillars on surface in the mine.

1.3 No working shall be made in any spot lying within horizontal distance of 15 m from either bank of the Canal or
any stream, Nallah, etc. without obtaining permission in writing from this Directorate under Regulation 127 of the
Metalliferous Mines Regulations, 1961.Adequate protection agamst inrush of Nallah water in the mine shall be
provided and maintained.

1.4 During heavy rain, the Manager or senior most mine official present in the mine, shall go round the surface area of
the mine to check vulnerable points and effectiveness of the safety measures. Standing orders for withdrawn of
persons from the mine in case of apprehended danger should be framed and enforced.

1.5 (a) No deep hole (dia of holes more than 34mm) blasting shall be conducted in the mine.

(b) No blasting shall be conducted within 50m of any railway, public works, public road or building or other
structure of permanent nature, not belonging to owner of the mine. Blasting operation shall be carried out
in compliance with the provisions of Regulation 164 of Metalliferous Mines Re gulations, 1961.

(c) Area not permitted for blasting at the mine shall be clearly marked on Surface Plan of the mine and
also kept physically demarcated on surface in the mine.

1.6 No blasting in the mine shall be carried out within 300m of public roads till such time the blasting in charge has
ensured that no persons/vehicles passes on such roads during the time of blasting. For the purpose, drop bar barrier
shall be provided on both side of such road at a distance of 300m from the place of firing of shots in the proposed
lmit of quarry and during blasting, guard shall be posted on the barrier and persons/vehicles shall not be allowed to
pass on the said road during blasting and till the time all clear signal after blasting is obtained.

1.7 Blasting shall be conducted only after ensuring that persons including blaster within 500m radial distance from
place of firing of shot holes have taken proper shelter. The persons/employees of the nearby mines, crushers, offices,
dwellings, schools, structures etc belonging or not belonging to owner lying within 500m radial distance shall also
been withdrawn outside danger zone or removed to proper blasting shelter.

1.8 The owner shall indemnify occupants/owners of the houses/ dwellings/ buildings or other structures of public
authority concerned, if any, against the dangers to those properties or injury to them or other persons arising out of
operations conducted under this permission.

1.9 All contractor workers shall be vocationally trained as per the provisions of Mines Vocational Training Rules,
1966, before deploying in opencast working and shall be duly authorised by the manager as competent persons.

1.10 The driving license and V.T. Certificate of all the operators of the transporting machinery deployed in the mine
shall remain in the safe custody of the Manager (against receipt) and the operators may carry the photocopy with
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1.11 The attendance of the operators of tippers/trucks shall be recorded every time they enter the mine boundary.

them whilst on duty.

1.12 Hours and limitation of employment of contractor’s employee shall be as prescribed in Section 28 to 35 of the
Mines Act, 1952 in respect of above ground and opencast workings and shall be strictly complied with

1.13 The mine shall be worked during day light hours only.

1.14 This Directorate shall be informed as soon as the mining operations are commenced in accordance with this
condition governing and intimation about temporary discontinuance or completion of mining operations shall also be
sent promptly and in any case not later than one month thereof.

2.0 OPENCAST WORKING: HEIGHT AND WIDTH OF BENCHES:

2.1. (a) The height of benches in Alluvium shall not be more than 3.0m and that in overburden, ore body or other
rock formation shall not be more than the digging height of the machine used for digging, excavation or removal or
6.0 m, whichever is less.

(b) Width of any bench shall not be less thanl. width of the widest machine plying on the bench plus 2m, or 2. if
dumpers ply on the bench, 3 times the width of the dumper, or 3. the height of the bench, whichever is more.

2.1.1 The quarrying operation shall be conducted from top downwards and no men & machines shall be deployed at
the bottom of high benches.

2.2.2 The sides in overburden and mineral benches shall be kept sloped to prevent danger from fall of sides. Overall
slope of the quarry face towards hangwall side should not exceed 45degree.

2.2.3 No person other than required for operating the machinery shall be allowed to remain near the foot of the
benches exceeding 3.0 m in height. When persons are employed within 5 meters of the working face, adequate
precautions shall be taken to ensure their safety by dressing the sides of the bench.

2.3 In case of geologically disturbed area, suitable devices to indicate the rock pressure shall be used to warn the
persons against impending movement of in-situ rock mass.
2.4 In case of jointed rock mass, suitable in-situ filling technique shall be adopted to improve stability of the face.

2.5 While cutting the Marble block with the help of wire saw machine, no person shall be allowed in the vicinity of
the machine to prevent against dangers of accidental snapping of wire. For this purpose provision of suitable guard
shall be made and the operator’s console shall be located at the safe distance away from the cutting plane.

2.6 The following shall be ensured before commencing operations in accordance with the stipulations of this
permission:

2.7 A suitable code of practice indicating the description of every operation involved in the toppling of Marble blocks
from the face, shall be framed and implemented by the Manager.

2.8 A copy of'such code of practice shall be circulated to all the statutory supervisors and the details thereof shall be
maintained in a bound paged book kept for the purpose.

2.9 For the purpose of toppling Marble blocks, the manager shall designate in writing a “Danger Zone” for the mine
within which, it may be dangerous for persons to be engaged on work during the toppling operations. The details of
the “Danger Zone” so designated shall be clearly described in detail in the code of practice framed by the Manager.

2.10 The code of practice together with illustrative sketches depicting the details of the “Danger Zone” shall be
pasted at all conspicuous places as decided by the Manager in each Marble bench within the mine workings.

2.11 In case of simultaneously carrying out more than one operation in proximity and likelihood of one operation
affecting the safety of persons engaged in other operation, one of the operations shall be stopped and adequate
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precautions shall be taken to guard against such hazangz 0
2.12 The overburden bench and Marble bench shall not be merged.

3.0 ROADS FOR TRUCKS AND DUMPERS ETC:
3.1 All roads for trucks, dumpers or other mobile machinery shall be maintained in good condition.
3.2 (a) wherever practicable, all roads from the opencast workings shall be arranged to provide one way traffic.

(b) No road shall be of width less than three time plus 5m width of the largest vehicle plying on road.’

3.3 (a) All corner and bends shall be made in such a way that operator of vehicle have clear view of distance of not
less than 3 times the braking distance of largest HEMM working at 40K mv/hour.

(b) Where it is not possible to ensure a visibility for a distance as mention in (a) there shall be provided with two
roads of width not less than 2 times plus 3m of largest vehicle plying on the road with a strong road divider at centre
with adequate lighting and reflector along the divider.

3.4 Except with the express permission of the Chief Inspector in writing and subject to such conditions as he may
specify therein, no road shall have a gradient steeper than 1 in 16 at any place. Provided that in case of Ramps over
small stretches a gradient up to 1 in 10 may be permitted.

3.5 Where any road existing above level of surrounding area it shall be provided with strong parapet
wall/embankment of following dimensions.

(1) Width at top-not less than 1m.
(i) Width at bottom-not less than 2.5m.

(iii) The height not less than the diameter of tyre of largest vehicle plying on road. It may be noted that just dumping of
mud of OB shall not be treated as strong parapet wall.

4.0 SPOIL BANK S/OVERBURDEN DUMPS:

4.1 Spoils, overburden or debris shall be deposited at places belong ing to the mine and duly approved by the
manager in writing. The slope of a spoil bank face shall be determined by natural angle of repose of the material being
deposited, but shall n no case exceed 37.5 degrees from the horizontal. The height of spoil bank/dump shall not
exceed 10m. Garland drains shall be provided around the periphery of the dumps, both at top and bottom, to collect
run-off water. The spoil bank face shall not be retained by artificial means.

4.2 The spoils, overburden or debris shall not be deposited within 45m of a railway line, public road, transmission,
telephone or power lines, other public works or other structures of permanent nature not belonging to management.

4.3 No person shall, or shall be permitted to approach the toe of an active spoil bank where he may be endangered
from material rolling down the face. Suitable warning signs at conspicuous places shall also be displayed.

4.4 A suitable fence shall be erected between any railway line, other public works or road, or buildings or structures
not belonging to the management, and the toe of every active spoil bank so as to prevent unauthorized persons from
approaching the spoil bank.

5.0 Supervision :

5.1 A person possessing First Class Mine Manager’s certificate of competency shall be appointed as the
manager of the mine to look after overall management, control, supervision and direction of the mine. Mine shall not
be worked and deployment of HEMM shall be suspended in absence of the manager at the mine. This permission
shall stand revoked as soon as the qualified manager ceases to work at the mine.

5.2 During every production shift/maintenance shift the opencast workings shall be placed under the charge of
atleast a 2nd class Manager, who shall be responsible to see that all the regulations and the orders made there under



5.3 Each and every operation, including operations carried out through contractors” workers or by out-side agency,
shall be placed under the charge of a competent supervisor, duly appointed and authorised by the manager, with his
jurisdiction being clearly demarcated.

are strictly complied with. He shall also supervise trans%o ;Ind loading being done by the contractor.

54 A code specifying duties and responsibilitics of all mine officials ie. Assistant Managers, Under Managers,
Engineer(s), Supervisors, Technicians, Mechanics, Fitters, Machine Operator, Helpers, Loading Supervisors etc.
Shall be drawn up and distributed to all concerned.

5.5 It shall be the responsibility of the Manager, Engineer and other supervisors to ensure that all persons working
in the mine and those working on machines/equipments etc. Work as per the code and all machines and equipments
etc. Are installed, operated and maintained in safe working conditions.

5.6 General: Manager shall frame code of practices for each operation and copy of it shall be handed over to all
concerned. It shall be the duty of all statutory persons to enforce the code of practices so framed.

He shall in particular:-

(a) make frequent inspections for evidence of slides or of material that may slide or roll from the high wall (including
the face and sides) or spoil-bank;

(b) not allow any person to work under overhanging ledges or where there is evidence of slides, until such danger has
been removed;

(c) ensure that every person engaged in dressing operations on high walls/sides is provided with, and uses, a safety
belt of'a type approved by the Chief Inspector;

(d) ensure that all loose material is removed from high wall'side before persons are engaged there.
6.0 MAINTENANCE OF MACHINES:

6.1 If the engineer, mechanical foreman or other competent person making an inspection notices any defect in any
machinery, the said machinery shall be used until the defect has been remedied. Any defect in machinery reported by
its operator shall be promptly attended to.

6.2 Any machine found to be in an unsafe operating condition shall be tagged at the operator’s position ‘OUT OF
SERVICE DO NOT USE’ and its use shall be prohibited until the unsafe condition has corrected.

6.3 All repairs to a machine shall be done at a location which will provide a safe place for the persons engaged on
repars.

6.4 Except for testing, trial or adjustment which must necessarily be done while the machine is in motion, every
machine shall be shut down and positive means taken to prevent its operation while any repair or manual lubrication is
being done.

6.5 Power shall be disconnected when repairs are made to any electric machine.

6.6 Any machinery, equipment or part thereof which is suspended or held apart by use of slings, hoists or jacks shall
be substantially blocked or cribbed before men are permitted to work undemeath or between such machmery,
equipment or part thereof.

6.7 While mflating tyres, suitable protective cages shall be used. Tyresshall in no case be inflated by sitting either in
the front of it or on top of the same.

6.8 The crane and overhead crane shall be subjected to proof load test and NDT test once in a year from a
competent authority,



6.9 The pressure vessel receiver shall be subjected to%y%xguﬁc and NDT test and shall be carried by a con‘pete;

authority.

6.10 In case of any defect in equipment such as brake, steering and safety device, the equipment shall immediately be
taken out from use keeping a record thereof.

7.0 TOPPLING OF MARBLE BENCH (PHADA):

7.1 The work of Toppling of the Marble bench (Phada) shall be carried out under the supervision of a competent
person.

7.2 Competent person In-charge of Toppling Operations shall ensure that proper cushion of loose dry muck is
prepared below the bench prior to toppling. The dimension of the cushion so prepared shall be at least 25% more
than the dimension of the Phada being toppled.

7.3 All persons from the front direction and machinery likely to be affected shall be withdrawn to a safe place before
toppling of the Marble bench (Phada).

7.4 Guards shall be posted at suitable places to avoid inadvertent entry of any man or machinery in the area where
toppling operations are going on. '

7.5 No person other than those engaged for lowering, inflating Hydro/ Airbags, installing operating hydraulic jacks
and helpers of excavators shall be allowed to remain within 3 meters from the rear edge of the bench (Phada).

7.6 Safety Gadgets and personnel protective equipments (PPE) shall be used by persons engaged in toppling
operations of the Marble bench (Phada).

7.7 In case of existence of adjacent mine workings belonging to other owner, information shall be given to the
Owner/ Agent/ Manager of the mine sufficiently before toppling and after satisfactory toppling or removal of danger
due to partial toppling so that necessary safety precautions are observed by them.

7.8 The record of toppling of the bench (Phada) shall be maintained, signed and dated by the competent person
supervising the toppling operation.

8.0 HYDRO/ AIR BAG OPERATION:

8.1 The work of lowering and inflating of Hydro/ Air bags shall be carried out under the supervision of a competent
person by a It.

8.2 Tt shall ensure that proper cushion of adequate dimension is prepared below the Marble block (Phada) to be
toppled. |

8.3 The competent person supervising the toppling operations shall ensure that Compressor/ Hydraulic Pump unit,
contamner for water and other accessories are placed at safe and secured place.

8.4 It shall ensure that hose comnections and quick coupler etc. are properly attached to the hydro bag/ air bag and
COMPIessors.

8.5 The competent person supervising toppling operation shall ensure that Persons engaged in lowering the Hydro
bag/ Air bags are using safety belt / gadgets and other necessary PPEs.

8.6 It, Incharge of Hydro bags/ Air bags operation shall ensure that Hydro bag/ Air bags are used as per the size of
the Marble bench (phada) to be toppled.

8.7 The competent person supervising the toppling operations shall ensure that no person other than those engaged in
Hydro bag/ Air bag operation and excavator operation remain within 3 meters of the rear edge of the Marble bench
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8.8 It shall ensure that Hydro bag/ Air bags are gradually lowered down according to widening of the gap between
Marble bench (phada) and mother rock.

(Phada).

8.9 It shall ensure that air pressure is so maintained that air bag does not tear / fail.
8.10 It shall ensure that after toppling of the Marble bench (phada) hydro bag/ Air bags are carefilly retrieved.

8.11 It shall ensure that damaged Air / Hydro bags are sent to scrap yard and reusable Air / Hydro bags are checked
for damage, flattened and are sent to the section along with other accessories for subsequent use.

8.12 Record of details of Air / Hydro bags used, widening achieved and location of use shall be maintained in respect
of the Air / Hydro bags in a bound paged book.

9.0 OPERATIONS OF MACHINES TO EXTRACT DIMENSIONAL STONE:
9.1 Cranes:

9.1.1 No crane shall be used in the mine unless and until, the structural stability of the crane is ensured for normal
working and a certificate to that effect is obtained from the manufacturer.

9.1.2 All cranes of fixed type shall be installed on a sound & secure foundation and adequately anchored to the in-
situ rock mass, under the supervision of Engineer/competent person.

9.1.3 At the beginning of every shift, a competent person shall check every derrick crane at the beginning of the shift.
He shall check the general condition of the crane, safety devices, brakes, limit switches, hoist rope lubrication, slings
and if notices any defect, shall report to the Engineer Incharge immediately, who shall arrange remedial measures
before operating the crane. He shall also check the condition of the Nakies (Slings used for lifting Marble blocks).

9.1.4 If the competent person making an inspection under clause (c) above notices any defect in any derrick crane,
he shall immediately report the same to the Engineer In-charge and the crane shall not be used until the defect has
been rectified.

9.1.5 It shall always be ensured that the crane is not used for lifting objects heavier than the rated capacity. The rated
capacity of crane shall be legibly displayed on the crane.

9.1.6 Cranes shall not be used for dragging/pulling objects under any circumstances.

9.1.7 No person shall be allowed to remain within the swing area / circle of the crane while it is in operation.

9.1.8 Whenever the crane is not in use, its swing mechanism shall be kept locked.

9.1.9 No person other than the operator so authorized by the manager in writing shall be allowed to operate derrick
crane.

9.1.10 Derrick crane operator shall not lift any marble block if not tied with two Nakies (Skngs) and shall not move
the loaded jib over man or machine.

9.1.11 Derrick crane operator shall ensure that only experienced persons are deployed as signal man.
9.1.12 Derrick crane operator shall not allow any person to repair, adjust or lubricate the crane parts in motion
where there is risk of injury.

9.1.13 Derrick crane operator shall avoid jerks while lifting the block and ensure that loaded Jib does not strike with
any object.

9.1.14 The Jib of the crane should not be lowered beyond 15 degrees.

9.1.15 The welded joints of the structure, of derrick crane should be examined by ‘Die penetration Test’ method, at
least once in three months and by ‘Magnetic Particles’ testing method, once in a year. These tests shall be considered
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9.1.16 Limit switches should be provided to restrict movements of jib within the safe permissible limits.

9.1.17 Whie lifting the Marble blocks, it should be ensured that these are not dragged along the ground, during the
process of lifting by the derrick crane so as to prevent additional stress on the structure and swinging of Marble

blocks after lifting.

9.1.18 Provisions of DGMS Technical Circular No. 10 of year 2002 depicting code of practice for operation of
cranes with related safety equipment to be provided with such cranes, appointment of various competent persons,
personal safety equipment to be used by competent persons, maintenance, stability, training & Pick and carry
operations etc. shall be followed and implemented.

9.2 OPERATION OF DRILL MACHINE:

9.2.1 No person other than the operator so authorized by the manager in writing shall be allowed to operate the drill
machine.

9.2.2 Every drill machine shall be properly checked by the operator before starting the same. Proper lubricant/oils
shall be topped up in all the motors, gear boxed and in on line lubricators etc.

9.2.3 Drill shall be placed for operation on a properly leveled ground for stable support and air pressure shall be
checked.

9.2.4 While coupling/decoupling of the drill rods, adequate precautions shall be taken.
9.3 OPERATION OF WIRE SAW MACHINE:
9.3.1 No person other than the operator so authorized in writing by the manager shall operate the machine.

9.3.2 For smooth and uninterrupted working, clean water shall always be used for cooling and clearing the cutting
generated. The water supply pipe and the saw shall be connected by a suitable coupler before starting the machine.

9.3.3 All instruments panels/electrical panels shall be thoroughly checked before starting the machine.

9.3.4 Diamond pearls & wire shall be thoroughly checked for mechanical soundness before the machine is put on
load.

9.3.5 It shall be ensured that the work zone is free of dangers ie. falling rock, loose ground and overhang etc. before
commencing setting of the machine.

9.3.6 Fly wheel, railings, diamond wire and other equipment shall be checked before starting the wire saw machine
and ensure that these are in good working order.

9.3.7 Before starting the machine, it shall be ensured that panel is placed at a safe place and cable joints if any and
any electrical connections are properly checked.

9.3.8 It shall be ensured that the pulleys of wire saw are in working order and rotating freely.
9.3.9 Special care shall be taken for proper alignment tensioning and speed of cutting.

9.3.10 No person shall be allowed in the danger zone parallel to machine on both sides and in the direction of running
because wire, beads, spring and washers may hit the person and cause mjury in case of breaking of the wire. For this
purpose provision of suitable guard shall be provided.

9.3.11 Wire saw operator shall make himself conversant with the meters and indicators of the wire saw panel and
periodically check fly wheel, rubber rings guide and replace them if required.
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9.3.13 It shall be ensured that proper slings are used while wire saw is lowered down or lifted up with the help of the
derrick crane.

9.3.12 Proper care shall be taken while transporting ﬁgégme for setting on the bench or for blasting

9.3.14 It shall be ensured that electrical cable or wires are not dipped in water.
9.3.15 No unauthorized person shall be allowed to be present near the wire saw and try to operate it.

9.3.16 It shall be ensured that diamond wire joints are periodically renewed and pressed joint length is not more than
prescribed.

9.3.17 At the end of the Shift every wire saw operator shall enter the details of the work and condition of the
machine in a register/job card.

9.3.18 All guidelines mentioned in the DGMS Tech Circular No.2 of 2019 regarding safety provisions for diamond
wire saw machine and its operation shall be strictly adhered to.

9.4 OPERATION OF CHAIN/BELT SAWS:
9.4.1 No person other than the operator so authorized in writing by the manager shall operate the machine.

9.4.2 For smooth and uninterrupted working, clean water shall always be used for cooling and clearing the cutting
generated. The water supply pipe and the saw shall be connected by a suitable coupler before starting the machine.

9.4.3 All instruments panels/electrical panels shall be thoroughly checked before starting the machine.
9.4.4 General cleanliness of the machine shall be ensured before starting the machine.
9.4.5 Chain/belt shall be thoroughly checked for mechanical soundness before the machine is put on load.

10.0 DESIGN, OPERATION AND MAINTENANCE OF SHOVELS, EXCAVATORS, PAY LOADER &
OTHER MACHINERIES:

10.1 Every shovel, excavator and pay-loader shall be so designed as to afford the operator clear and uninterrupted
vision all around.

10.2 Every shovel, excavator, pay-loader, dozer and drills shall be maintained in good and safe working condition
and shall be provided in general with —

(1) efficient warning devices;

(ii) front and rear lights of adequate intensity and a portable lamp for use in emergency, unless the loading equipment
is not intended to be used beyond day-light hours

(iif) an approved type of portable fire extinguisher or other approved type fire suppression system in efficient working
condition so placed as to be within easy reach of the operator.

(iv) fire resistant hydraulic hoses in place of ordinary hoses to decrease the chance of fire and fire resistant sleeves
and conduits where cable/wire is used;

(v) a retractable ladder for mounting onto the machine;
(vi) proper seat belt for operator;
(vii) turbo charge guard.

10.3 The following safety features shall also be provided in with every shovel and excavator in particular-
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‘(1) all functions cut-off switch;
(i) swing motor brake;

(i) vent valve on top of hydraulic tank of such a type which is removable without any tool;

(iv) a baffle plate between cold zone and hot zone; (v) provision for limiting of hydraulic cylinders — stopper.

(vi) Fire resistant hydraulic hoses in place of ordinary hoses to decrease the chance of fire. All the sleeves and
conducts where cable/wire are passed shall be fire resistant.

(vit) Turbo charge Guard (ix) Seat bel.

10.4 All dozers shall also be provided with roll over protection, turbo charge guard, fire resistant hydraulic hoses and
wiring near hot zone and seat bel.

10.5 All drills shall also be provided with the following safety features in particular-
(i) approved type of dust prevention or suppression system inchiding wet drilling arrangement;
(1) each moving parts shall be guarded/fenced in effective manner;

(iii) emergency push button switch in operator’s cabin, main frame, propeller pendent and rear end:

(iv) tripping device to trip the field switch;

(v) thermostat motor protection relay in winding armature and other related parts;

(v1) explosive vent in transformer;

(vii) proper interlock (an electric interlock between drilling and propeller operation);

(viii) high air discharge temperature switch;

(x) lowlub oil pressure switch;

(x) oil stop valve (electric solenoid valve in compressor lubrication line);

(xi) no bump circuit (xii) tower lock and lock check valve

(xiii) proper joystick - spring loaded type to return to neutral (dead man safety)

(xiv) disk brake and brake valve and its testing parameters;

(xv) lock check valve for preventing creeping in drill;

(xvi) seat belt Fire resistant hydraulic hoses and wiring near hot zone Turbo charge guard.

(xix) Cabin for the operator.

10.6 The operator's cabins of every HEMM shall be well designed and substantially built and air-conditioned so as
to render adequate protection to the operator against heat, dust, noise etc. A seat belt for the safety of the operator
shall also be provided in the equipment/HEMM.

10.7 Every shovel, excavator and pay-loader shall be under the charge of a competent person, authorized in writing
by the manager, herein called the 'Opera tor'.

10.8 All persons employed or to be employed to operate HEMM shall be trained.

10.9 Only such fitters/mechanics possessing driver's/operator's license, shall be allowed to carry out test-run of
HEMM.

10.10 No person other than the operator or the manager or any person so authorized in writing by the manager shall
ride on a shovel, excavator or pay-loader.

10.11 No person shall be permitted to ride in the bucket of a shovel, excavator or pay-loader.
10.12 Shovel/excavator dippers and pay loader bucket shall be lowered to the ground during greasing operations.

10.13 No shovel, excavator or pay loader shall be operated in a position, where any part of the machine or
suspended loads there from are bought closer than 3 m to exposed high voltage transmission Iines, unless the current
has been cut off from such exposed transmission lines, and positive means have been taken to prevent the lines from
being energized. A notice of this requirement shall be posted at the operator's position.

10.14 Electrical cables, if any, shall be.laid in such a manner that they are not endangered either by falling rocks or by
any mobile equipment. ;



“10.15 The shovel/excavator/pay-loader bucket shall b%ﬁ]Zi out of the bank as soon as it is full.

10.16 When being operated in soft or unstable ground, every shovel and excavator shall be supported on mats,
heavy planks or poles so as to distribute the load of the machinery over larger area and prevent its toppling.

10.17 When not in use, shovel, excavator and pay-loader shall be moved to and stood on stable ground.

10.18 If more than one stripping machine is in use in any area, either on the same bench or on different benches, the
machines shall be so spaced that there is adequate space for safe operation of each equipment, and there is no
danger from flying or falling pieces of stones etc. from one machine to the other.

10.19 The safety features recommended in equipment’s shall be made a part of the notice inviting tender for new
procurement and the design and drawing shall be obtained from OEM for fitting the same in old equipment.

11.0 DUTIES OF SHOVEL, EXCAVATOR & PAY LOADER OPERATORS:

11.1 Before any machine is put into operation, the operator shall look for any placards/tags on the machine like
“OUT OF ORDER”, “UNDER REPAIRS", etc. and in case such tags are seen anywhere in the entire system, the
machine shall not be started.

11.2 At the commencement of his shift, the operator shall personally inspect and test the machine, paying special
attention to the following details — (i) that every warning device is in working order, (ii) that it is mechanically sound
and in efficient working order, and (iii) that the lighting fixtures are in proper working order, if the machine is required
to work beyond day-light hours.

11.3 He shall not take out the machine for work nor shall he work the machine, unless he is satisfied of its safe
working order.

11.4 The operator shall maintain a record of every inspection made under clause 11.2 in a bound paged book kept
for the purpose, and shall sign every entry made therein.

11.5 The operator shall keep the cab window clean so as to ensure clear vision at all times.

11.6 The walkways in or about the cab of any shovel, excavator and pay-loader shall be kept free of loose tools,
grease containers or other materials that might fall or give rise to tripping hazard.

11.7 The operator shall not operate the machine when persons are in such proximity as to be endangered. The
danger zone for each loading machine shall be declared by the manager and demarcated distinctly.

11.8 The operator shall not swing the bucket over-passing the trucks/dumpers when they are being loaded. He shall
swing the bucket over the body of the truck/dumpers whilst loading and not over the cab, unless the cab is protected
by a substantially strong cover.

11.9 Before leaving the machine, the operator shall lower the bucket to the ground.

11.10 The operator shall not allow any unauthorized person to ride on the machine.

12.0 DESIGN, OPERATION AND MAINTENANCE OF TRUCKS AND DUMPERS:
12.1 Every truck or dumper and other mobile equipment shall be maintained in good and safe working condition and
shall be provided with:

A - Tipper/Trucks:

1. Cabin Guard Extension: Canopy shall cover the operator’s fullly.
i. Exhaust/Retard Brake: Device to control the speed of truck while operating down the gradient. Refer DGMS
(Tech) Circular 02 of2004.

iii. Propeller Shaft Guard: Propeller shaft guard as specified in DGMS (Tech) circular 10 of 1999,

wv. Tail Gate Protection: Protection of operator against collision either by head on or head to Tail.

v. Limiting speed device: Enable mine management to decide the maximum speed of vehicle to be operated in mine.
The device may be Electronic or mechanical type speed governors.



vi. Audio — visual alarm while reversing: The audio — Mﬁﬂm provided should confirm to DGMS (Tech) CH‘CLQ
No. 01 of2010.

vii. Provision of Two breaks: One of brakes shall be fail safe. For details refer DGMS Circular 09 of 1999.
viil. Body lifting position locking arrangement: A hooter along with an indication is provided to indicate the body is still
in lifted position.

ix. Fire suppression System: Refer DGMS circular 10 of 2004. The fire suppression system shall be a factory fitment
and of approved type from Directorate.

x. Blind spot mirror: Operator can have view in blind spot area.

xi. Fire resistant hoses at hot zone: To decrease chance of fire.

xil. Electric Wires and sleeves are to be of fire resistant quality: To decrease chance of fire.

xiil. Turbo Charge Guard and exhaust tube coated with heat insulated paint: To decrease chance of fire.
xiv. Battery Cut off Switch: To decrease chance of fire.

xv. Retro reflective reflectors on all sides: For visibility of truck during night.
xvi. Seat belt reminder: To alert operator for using the seat belt.
xvil. Proximity warning device: To alert operator when approaching other vehicles/ obstruction. xviii. Rear Vision
System: To assist operator during reversing refer DG Circular No. 12 of 20009.

xix. Auto dipping System: To reduce glaring on eyes of operator during night operations.

xx. Load Indicator and Recorder: Enables management to detect and prevent over loading.

B - Dumpers:

1. Mechanical steering locking to prevent untoward movement of steering wheel and tyre while work persons
working below the cabin while engine is running,

2. Blind spot mirror apart from rear view mirror to enable operator to have clear visibility of blind spot in and
around dumpers.

3. Mechanical type Anti collision device to avoid head to tail collision on haul road such as tail gate, bumper
extension or any other strong device.

4. Fire resistant hydraulic hoses in place of ordinary hoses to decrease the chance of fire. All the sleeves and
conducts where cable/wire are passed shall be fire resistant.

5. Seat belt for operator.

6. The maximum speed of vehicle shall be restricted to 30Km/hours by blocking higher gear or any other
automatic means.

7. Proper shaft guard.

8. Proximity working device.

12.2 The operator's cabins of dumpers/tippers/other mobile equipment shall be well designed, substantially built and
air conditioned so as to render adequate protection to the operator against heat, dust, noise etc. A seat belt for the
safety of the operator shall also be provided in the dumper/vehicle.

12.3 The audio-visual alarm provided on trucks/dumpers/other mobile equipment shall be of such mtensity which is
not less than 5 dB(A) above the surrounding noise level.

12.4 Every truck or dumper shall be under the charge of a competent person authorised in writing by the manager
herein called the 'driver'.

12.5 All persons employed or to be employed to drive/operate trucks/dumpers/tippers shall be properly trained.

12.6 Only such fitters/mechanics possessing driver's/operator's license, shall be allowed to carry out test-run of
trucks/dumpers/tippers.

12.7 No person other than the driver or the manag er or any person authorised in writing by the manager shall ride on
a truck or dumper.
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12.8 No person shall, or shall be permitted to, ride on%;.g) ard of a running truck or dumper.
12.9 No vehicle shall be loaded/unloaded on gradient.

12.10 As far as possible, loaded trucks or dumpers shall not be reversed on gradients.
12.11 Sufficient stop blocks shall be provided at every tipping point and these shall be used on every occasion,
material is dumped.

12.12 Code of Traffic Rules framed by the Manager shall be adopted and followed during move ment of all trucks
and dumpers. They shall be prominently displayed at relevant places in the opencast workings and on truck/dumpers
roads.

12.13 When not in use, every truck or dumper or other wheeled trackless machinery shall be moved to and parked
at proper parking place(s) which shall be on level ground and away from working area of other mobile equipment.
The truck or dumper or other wheeled trackless machinery shall not be parked at a place where it cannot be
observed.

12.14 No person shall, or shall be permitted to, work on the chassis of a truck or dumper, with the body in a raised
position unless the truck or dumper body has been securely blocked in position. The hoist mechanism shall not be
depended upon to hold the body of the truck or dumper in a raised position.

12.15 Suitable points shall be designated for parking utility vans and other light vehicles in the opencast workings,
which in no case shall be less than 30m away from the area where mobile HEMM operates. The light vehicles shall in
no case be taken beyond the designated point unless operation of HEMM in the vicinity has been stopped.

12.16 No person other than those authorized shall be permitted to enter or remain in any dumping yard, loading and
unloading points and turning points.

12.17 In respect of every truck/dumper or class of truck/dumper, the maxinmum load to be hauled shall be determined
and notified to operators/drivers by the Manager. Speed limits at which such loads can be hauled shall also be
determined and fixed by the Manager, depending on the road gradient, direction of movement, road surface etc., and
notices/sign boards specifying the same shall be posted along the haul road at appropriate places/sections.

12.18 The safety features recommended in dumpers/trucks/tippers shall be made a part of the notice mviting tender
for new procurement and the design and drawing shall be obtained from OEM for fitting the same in old equipment.

13.0 DUTIES OF TRUCK/DUMPER/TIPPER OPERATORS:

13.1 Before commencing work, the driver shall personally check the dumper/truck/tipper for oil(s), fuel & water
levels, tyre inflation, and general cleanliness, and inspect and test the vehicle, paying special attention to the following
details: (i) that brakes and steering system including emergency steering are in proper working order; (i) that the
warning devices including automatically operated audio visual reversing alarm and rear view camera are in working
order; (iii) that rear view mirrors on either side of the vehicle and blind spot mirror is provided; (iv) that side indicator
lights are in working order; and (v) that head lights are in working order, if the vehicle is required to work after day-
_ light hours.

13.2 The driver/operator shall not take out the vehicle for work nor shall he drive the vehicle, unless he is satisfied
that it is mechanically sound and in efficient working order.

13.3 He shall wear the seat belt before starting the vehicle and shall also ensure that other person(s), if so authorized
to ride in the vehicle, are properly seated and also wear safety belts.

13.4 The driver shall maintain a record of every inspection made under clause 13.1 in a bound paged book kept for
the purpose and shall sign every entry made therein.

13.5 The driver shall keep the cab window clean so as to ensure clear vision at all times.

13.6 The driver shall ensure that the gear is in neutral position, and parking brake is on, before stopping the engine.



13.7 The driver shall handle the truck/dumper carelgysig keep it under control at all times. He shall @
downhill gradients in low gear so that minimum of braking is required.

13.8 He shall not drive too fast, shall avoid distractions and shall drive defensively. He shall not attempt to overtake
another vehicle unless he can see clearly area enough ahead to be sure that he can pass it safcly without exceeding
the speed limit, and that area ahead is free of any road intersection or junction. He shall also sound audible warning
signal before overtak ing and shall not attempt to pass the other vehicle until he has received a proper audible signal in
reply.

13.9 When approaching stripping equipment, the driver of the truck or dumper shall sound the audible warning signal
and shall not attempt to pass the stripping equipment until he has received a proper audible signal in reply.

13.10 Before crossing a road or railway line, he shall reduce his speed, look in both directions along the road or
railway line and shall proceed across the road or railway line only if it is safe to do so.

13.11 The driver shall not operate the truck or dumper in reverse unless he has a clear view of the area behind the
vehicle. He shall give an audible warning signal before reversing a truck or dumper.

13.12 Driver shall be sure of clearance before driving through tun nels, archways, plant structure etc.

10.13 The driver shall not drive 'nose to tail' particularly behind a vehicle with twin rear wheels from which a stone
piece wedged between the tyres may fly back into the windscreen of his vehicle.

13.14 He shall sound audible warning while approaching blind corners or any other points where person may walk in
front unexpectedly.

13.15 The driver shall see that the vehicle is not overloaded and that mate rial is not loaded in a manner as to project
horzontally beyond the sides of the vehicle’s body and that any material projecting beyond the front or rear is
indicated by the red flag during day and a red light after day-light hours.

13.16 The driver shall not allow any unauthorized person to ride on the vehicle. He shall also not allow more than the
authorized number of persons to ride on the vehicle.

14.0 DUTIES OF MECHANICS, FITTERS OR ENGINEERS: (a) At the commencement of every shift he shall
personally inspect and test every machine and vehicle paying special attention to the following details: (i) That the
brakes and the warning devices are in working order; (ii) If the vehicle or machine is required to work after day light
hours that the lights are in working order. He shall not permit the vehicle or machine to be taken out for work not
shall he drive the vehicle unless he is satisfied that it is mechanically sound and in efficient working order. (b) The
mechanic shall maintain a record of every inspection in a bound paged book kept for the purpose. Every entry in the
book shall be signed and dated by the person making the inspection.

15.0 DUTIES OF MANAGER: It shall be the duty of the manager: a) to ensure compliance with the aforesaid
precautions. b) To determine and specify in respect of every vehicle the maximum load to be hauled and maximum
speed of the vehicle and cause notices specifying the same to be posted along the road at appropriate places; ¢) To
cause warning notices (drawing attention to any necessary precautions) to be posted along the truck or haulage roads
at appropriate places, like level crossing , curve and turning points etc. d) To designate the persons authorized to ride
on trucks; e) To give every truck driver directions in writing with respect to loads, speed, persons authorized to rides
on trucks and precautions necessary for safe running. f) To countersign entries in books and records to be maintained
in pursuance of these precautions; g) To take such other precautionary measures as may be necessary to ensure safe
operation and maintenance of transport vehicles and for the safe of work persons.

16.0 TESTING OF BRAKES:

16.1 Brakes of every truck, tipper and any other wheeled trackless machine shall be tested at least once in two
weeks, in a manner as indicated below:

(a) SERVICE BRAKE TEST : The brake shall be tested as specified by the manufacturer of the vehicle or on a
specified gradient and speed when the vehicle is fully loaded. The vehicle should stop within a distance as specified
by the OEM when the brake is applied, which shall be obtained from the manufacturer of the vehicle.



‘(b) PARKING BRAKE TEST : The parking brake s ﬁ)! capable to hold the vehicle for a period of atle@en
minutes when it is fully loaded and placed at the maximum gradient of roadway on which it is permitted to ply.

16.2 A record of every such test carried on every dumper/truck/tipper/other mobile HEMM shall be kept maintained
in a bound paged book which shall be signed by the person carrying out the tests and shall be countersigned by the
engineer and the manager. In case any defect in braking system is observed in any equipmenttHEMM, such
equipment/HEMM shall be taken off from operation and record thereof shall be kept maintained.

16.3 All of the above procedure and precautionary measures regarding i.e. testing of brakes including service brake,
retard brake, parking brake and steering shall comply the provisions as stipulated in DGMS Technical Circular
Nos.36/1972, 03/1981 and 04/2012 ie Serice brake, Retard brake, parking brake and steering shall be tested with
accelerating the engine to 1400 RPM, 1300RPM, 1200 RPM and 1000 RPM respectively.

17.0 PRECAUTIONS DURING FIRING:

17.1 Shots shall not be fired except during the hours of day light. All holes charged on any one day shall be fired on
the same day.

17.2 Shots shall not be fired in crushed, broken or fractured ground.
17.3 As far as practicable, holes shall be fired either between the shifts, or during the rest interval, or at the end of
work for the day.

17.4 A distance of 300 meters, herein after be called "Danger Zone" in any direction, from the place of firing. The
danger zone shall be distinctly demarcated (by means of red flags or other suitable means) at least 30 minutes before

firmg of holes.

17.5 Proper and distinct warning by a siren installed for the purpose shall be given within the danger zone, at least 10
minutes before the holes are fired.

17.6 Before the holes are charged, stemmed and fired, the blaster/blasting foreman, with assistance of his assistants,
appointed in sufficient number in writing by the manager, shall ensure that all persons have either left the danger zone,
or have taken adequate shelter.

17.7 During the approach and progress of an electric storm the following precautions shall be taken:

(a) No explosive, particularly detonators shall be handled;
(b) If charging operations have been commenced, the work shall be discontinued until the storm has passed;

(c) If the blast is to be fired electrically all exposed wires shall be coiled up and if possible placed in the mouth of the
holes, or kept covered by something other than a metal plate;

(d) All wires shall be removed from contact with the steel rails of a haulage track so as to prevent the charge being
exploded prematurely by a local strike of the lightening.

17.8 After shots have been fired; no person shall enter or be allowed to enter the place, until 30 minutes after firing of
the shots. Before allowing any person to enter the area, the in-charge of the blasting operations shall make sure that
the area is free from dust, smoke or fumes.

17.9 In case of misfires, precautions as laid down in Regulation 167 of the Metalliferous Mines Regulations, 1961

shall be taken.

17.10 (a) Explosives shall be used in opencast mines in the order of their date of manufacture.

(b) Explosives manufactured earlier than six months shall not be used. In case the shelf life of the explosive is less than
6 months it shall not be used after expiry of the shelf life.



“17.11 (a) Explosives when transported in vehicles s%?% carried in an Explosive Van approved by @

Controller of Explosives.

(b) Explosive vans used for the transport of explosives shall be in safe operating condition and should be driven by
competent licensed drivers.

(c) The vans shall be kept in isolated locations while loaded.
(d) Vans shall be well locked except during times of placement and removal of stocks of shurry explosives.

(¢) Smoking and open flames shall not be permitted in or near the vans containing shirry/emulsion explosives.

17.12 All detonators and primed cartridges shall be kept in secure receptacles at a safe distance from the detonating
fuse and the explosive until actually required for use.

17.13 The cases of shury explosives shall not be opened unless the holes are ready for charging in every respect.
17.14 The holes shall be charged and fired as soon as possible after the explosive is transported to the site of
blasting. All normal precautions for charging and firing as laid down in the Regulations shall be strictly observed.

17.15 The entire operations of transport of the explosive to the site of its use, cutting & slitting of cartridges and
charging and blasting shall be placed under the overall charge of a competent person holding Foreman/Mate
certificate or such other qualifications as may be approved by the Director-General of Mines Safety and appointed in
writing by the Manager for the purpose.

18.0 FENCING AROUND OPENCAST WORKINGS: The periphery around the limits of opencast workings, and
edges of benches of the opencast workings shall be kept fenced in accordance with DGMS Circular No 110f 1959.

19.0 PRECAUTIONS AGAINST FIRE:

19.1 A code of practice shall be drawn up for dealing with fires at different locations in the opencast mine, and for
dealing of fires in heavy earth moving machinery.

19.2 Automatic fire protection system shall be provided and kept maintained in working order on every HEMM used
for loading and transportation.

20.0 PRECAUTIONS AGAINST DUST:

20.1 Adequate arrangements to suppress dry dust by wetting shall be made, if during any operation of drilling,
loading, unloading, crushing, dressing etc., dust is likely to be produced in such quantity (not more than 3mg/m3 ) as
may be mjurious to the health of persons, as also on roads and benches where trucks and dumpers operate. Dust
surveys shall be done as laid down in Regulation 124 of Metalliferous Mines Regulation, 1961.

20.2 Truck mounted drill machines design for tube well drilling for sources of water shall not be used. Only proper
type of Blast Hole Drill Machine, specially designed for mining purpose, shall be used.

20.3 Adequate arrangements to allay dry dust, by wetting, shall be made on haul roads and Benches where mobile
HEMM, trucks and tippers operate.

20.4 All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Chief Inspector
of Mines, to prevent atmosphere getting charged with dust, which shall be kept in operation during drilling operations
and it shall be maintained in efficient working order. No dry drilling operation shall be carried on.

21.0 Protections of workers against noise & vibration: Suitable steps shall be taken by all appropriate means to
reduce the exposure of workers to any excessive noise and vibration. Guidelines given in DGMS (Tech.) Circular
No. 18 of 1975 and 5 of 1990 shall be strictly complied with. The persons engaged in operation of drill machines,
dozers etc. who are exposed to high noise level shall be provided with ear muff mounted helmets.

22.0 GENERAL LIGHTING , PROTECTIVE EQUIPMENT,DUST,NOISE ETC.
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22.1 General Lighting: Where natural lighting is imuﬂicgéaéquate general lighting as per the standards lng;g
Notification No. GSR-618(E), dated 28th April, 2017, published in the Gazette of India dated 21st June, 2017, Part
IT Section 3(i). [reproduced in No. DGMS (Legis.) Circular No. 03 of 2017 Dhanbad, dated], issued under
Regulation 148(2) shall be provided during working hours in the opencast workings and along roads, etc. For proper
inspection of the high sides and benches of the opencast workings at night, suitable search lights shall be provided.

23.0 PROTECTIVE EQUIPMENT: (a) Every person working in the mine shall be provided with, and shall use, a
helmet, protective, Footwear, fluorescent jacket, dust masks, goggles and ear plugs/earmuffs of a type approved by
the Chief Inspector of Mines. (b) Every person permitted to work on height or at any place having inclination of 45
degrees or more, from where he is likely to slip or overbalance, shall be provided with, and shall use, a full body
harness of a type possessing valid BIS license and approved by the Chief Inspector of Mines.

24.0 CODE OF SAFE WORK PRACTICES:

24.1 A suitable 'Code of Traffic Rules & Safe Work Procedures' for regulating the movement of Heavy Earth Moving
Machinery, trucks, tippers and other wheeled trackless machinery (commensurate with the capacity/size type of
machines used in the mine) shall be framed and enforce d immediately. Such Code of Traffic Rules should be
deliberated and ap proved by Tri-partite Commuttee. A copy of traffic rules, in a language understood by them, shall
be made over to all concerned, i.e., to drivers and operators of HEMM/trucks/tippers (including those belonging to
contractors), supervisors and mine officials, and to such other persons who monitor/control movement of HEMM.

24.2 A suitable ‘Code of Practice” for prevention of injuries to persons engaged in tipping on stock piles, tipping at
crusher, dumping of overburden at dump yards, at loading and unloading points etc. (commensurate with the
capacity/size type of machines used in the mine) shall be framed and enforced immediately. Such Code of Practice
should be deliberated and approved by Tri-partite Committee. A copy of the code of practice, in a language
understood by them, shall be made over to all concemed, ie., to dump-men, drivers and operators of
HEMM/trucks/tippers (including those belonging to contractors), supervisors and mine officials, and to such other
persons who monitor/control dumping/tipping operations.

24.3 A suitable "Code of Practice" for dealing with fires/spontancous heating at different locations, machineries,
vehicles, etc. shall be framed and enforced immediately. Arrangements for firefighting shall be provided on all
HEMM. Such arrangements shall, if possible, operate automatically on appearance of fire or occurrence of
spontaneous heating. The automatic fire fighting arrangement shall be provided with optical, thermal or any other
suitable fire sensing devices suitably located to sense any rise in temperature beyond a predetermined limit or fire and
automatically actuate the fire suppressant from a container(s) to such fire hazard areas of the machine through fixed
plumbing network and nozzles. NOTE: Above "Codes" shall be constantly and prominently displayed at every
relevant place including in the opencast workings, workshops, truck-dumper roads, spoil'coal-heaps, material yards,
etc.

25.0 MISCELLANEOUS:

25.1 (a) Trucks, tippers and other heavy vehicles, not belonging to management shall not be allowed in the mine
premises without a valid pass issued by the competent authority of the mine. Before the pass is issued the mine
engineer/competent person shall check the roadworthiness of such vehicle. In order to check the entry of such vehicle
in the mine premises, properly manned check gate shall be provided at the mine entrance where the record of entry
& exit of each vehicle shall be maintained. At the check gate the license of the drivers shall also be checked for
eliminating the possibility of unlicensed persons driving the vehicle. (b)(i) Persons engaged in surface operation and in
particular, the Contractor’s workers shall be provided closer and competent supervision. (i) All persons engaged at
any work within the mine premises through the contractors shall be provided relevant training and other job related
briefings and that the drivers of the vehicle belonging to contractors entering the mine premises have additionally been
explained the salient provisions of “Traffic Rules™. (i) Each and every operation, including the operation carried out
through contractor’s worker or by outside agency, shall be placed under the charge of a competent supervisor, duly
appointed and authorized by the manager.



"25.2 Separate stock yards shall be maintained for d%pgng' and dispatch of minerals and it shall be ensureQ
dispatch of minerals is not carried out from the stock yard where dumping is under progress.

26.0 Please note that this permission is subject to the following additional conditions:

26.1 In the event of any change in the circumstances connected with this permission which is likely to endanger the
lift of workmen employed in the mining operation for which this permission has been granted shall be stopped
forthwith and intimation thereof sent to this Directorate. The said mining operation shall not be resumed without an
express and fresh permission in writing,

26.2 This permission may be amended or withdrawn at any time should it be considered necessary in the interest of
safety.

26.3 Ifat any time any of the conditions subject to which this permission has been granted is violated or not complied
with, this permission shall be deemed to have been revoked with immediate effect.

26.4 This permission is being issued specifically under the regulations mentioned above and without prejudice to any
other provision of law, which may be or may become applicable at any time..

26.5 This letter specifying conditions governing to use of Heavy Earth Moving Machinery (HEMM ’) without
deep hole blasting shall remain valid for a period of five (05)_years from the date of issue of this permission letter
or validity of mining lease period, whichever is earlier.

SURJEET K ATEWA (DIRECTOR - AJMER REGION 1)
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.
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HIGH COURT OF JUDICATURE FOR RAJASTHAN
BENCH AT JAIPUR

[2025:RJ-JP:25673]

S.B. Civil Writ Petition No. 10247/2025

M/s Om Shubham Housing Construction Company Private
Limited, Through Its Authorized Signatory Dr. Anita Kanwar
Rathore, Kurki House, 897 Gautam Marg, Nirman Nagar, Jaipur
(Rajasthan).

----Petitioner
Versus

s The State Of Rajasthan, Through Its Chief Secretary,
Government Of Rajasthan, Government Secretariat,
Jaipur (Rajasthan).

2. The Principal Secretary, Department Of Forest,
Secretariat, Jaipur.

3 The Principal Secretary, Mining And Petroleum,
Secretariat, Jaipur.

4. The Deputy Chief Conservator Of Forest, Alwar.
5 The Mining Engineer, Department Of Mines And Geology,
Alwar
----Respondents
For Petitioner(s) . Mr. A.K. Sharma-Sr. Advocate

Mr. Mukesh Kumar Meena
For Respondent(s)

JUSTICE ANOOP KUMAR DHAND
_Order

11/07/2025

1." The instant writ petition has been filed by the petitioner with

the following prayer:-

“(i)By issuing an appropriate writ, order or
direction in the nature thereof thereby call the
entire record pertaining to the present matter and
may kindly quashed and set aside the impugned
orders dated 13.06.2025 and 16.06.2025 passed
by the respondents;

(i) By issuing an appropriate writ, order or
direction the respondents may kindly be directed
to allow the petitioner to continue the mining
operation of the mining lease No. 258/89 situated
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At Village Talsikalan, Guwada, District Alwar till the
application of petitioner is decided.

(iii) Any other appropriate order or directions
which this Hon'ble Court may deem just and
proper in the facts and circumstances of the case
may also be passed in favour of the humble
petitioner.”

2. By way of filing this writ petition, a challenge has been led to
the impugned orders dated 13.06.2025 and 16.06.2025 issued by
the Office of Deputy Conservator of Forest, Alwar and the
Department of Mining Engineer, Mines and Geology, Alwar
respectively.

3. Counsel for the petitioner submits that the petitioner is
conducting mining activities within the prescribed allotted area
and this fact is clear from the joint inspection report prepared by
the authorities. Counsel submits that without any basis, the
Deputy Conservator of Forest, Alwar has sent a letter to the
Department of Mining Engineering for taking action against the
petitioner for cancellation of his mining activities, as the land of
the petitioner is falling under forest area. Counsel submit that a
detailed reply to the aforesaid notice has been submitted by the
petitioner before the Deputy Conservator of Forest but the said
reply submitted by the petitioner has not been decided and in the
meantime, the Assistant Mining Engineer, Department of Mines
and Geology has issued a notice to the petitioner to comply the
order dated 13.06.2025 passed by the Deputy Conservator of
Forest. Once this fact from the joint inspection report has been put
on record that the petitioner is not doing any illegal mining
activities but he is doing mining activities within the prescribed
area and when this fact has also been clarified to the respondent

by way of filing a detailed reply, no action for cancellation of his

W
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mining lease was required. Cou;rtn"s‘él submits that even a detailed
factual report has been given by the Department of Mining
Engineering to the District Collector, Alwar on 17.05.2025, hence
under these circumstances, interference of this Court s
warranted.

B Heard and considered the submissions made at Bar and
perused the material available on record. 7

5. Whether the petitioner is doing any illegal mining activities or
not and whether the petitioner is doing the mining activities within
the prescribed area or not?

6. These are the disputed questions of fact, which cannot be
adjudicated by this Court under its jurisdiction contained under
Article 226 of the Constitution of India but looking to the fact that
several inspection reports have been annexed with the writ
petition and a detailed reply along with this document has been
submitted by the petitioner before the respondents. It is expected
from the authorities concerned to consider the reply submitted by
the petitioner and pass the. appropriate orders strictly in
accordance with law within a period of four weeks from the date of
receipt of the certified copy of this order.

7. The present writ petition stands disposed of, accordingly.
Stay application and all pending application(s), if any, also stands
disposed of

8. For a period of four weeks, no coercive action shall be taken

against the petitioner.

(ANOOP KUMAR DHAND),J

Ashu/25

U
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f . . % . o '
Fxpert Appraisal Commitiee Rejesthor urnished in response to tié observation of the State Level

2.2 AUG 20

your application’ seeking e}nyirgn}j{éq@l; clearances listed agajnst your

Rfo-Yattlya - © ' i frgatt 875 et

Colony, Hospltahs|;dhmspaiNo s

Road, Distt.- | Villaga:« Oiferi

Jalore (Ra).) - rehsil i shg’o

DIt Banmer «(Ra).)

Produat i
| 8046 TPA

No | File No. Ca(t’r Détaliy'ofMine g j?iqmy‘em, CSR @hm Rudgetary
:g : : |-Marmageme | /ESR. | Baly Breakup
Tte ntPlan | Activitié  [Plantation
i 'Amonmt: }ﬁq} AT Labour
nod . | Adont Amont
; ey i i i : Rs.
in . s - : 4 - :
NEs s T : 4
edul y . e W !
ok : iR DI Y
LI & ol LB TP 9 oot o T ]
14353 18 | sh, ~ | Mineral : Milf Stone Rs. 50 1500 | 80000~ [ 78:000- | 30008k | 00005
Radheyshyam | Mining ; 00 | RLD | LPD | PerVYear | PerYear “|Ter Veur | Per Veur
GoyalS/65h. * | WAL No. 3551 Lac S g
jagqnj?ragad Area : 7.78 Hett,
“Goyal Rfo ¥ Wm"ﬁ“- .
Villagesuroth | Village inTaldl X
Tehsil-Hindaun | Tehsi| - Masalpur £ das s b
i - Oisty. Karaull, ™ | DIstt,.- Karaull ~ (Raj) - AT ey
Raj. Prodiiction Capacity-: ! : =
: 1109207PA . ol
2 111288 | 8. | Shrl Ashok . |:Mirteral: Silicaous Earth|; Rs.
KumarKhatrd | Minlng b -300°
S/o-LateShri  |-M.L No: 247/18" La:
Tikam Chand | * | iredt'a:44ds Hect.
Khiatr|, Enkoikl. | sKabraior42
Polifigkran - - Villsgeu-Sajit
Distt. Jpisalmer | Tehsil:- Fatahgarh
| 3.(Raj) Bistt.:- Jalsaimer
| (Ref)
Production Capscity s+
ir i cpp o n s o4 15270 RE G A :
.10338° | B MrNaina Ram | Mineral; SHic86Us Earth | Re. 4 30
" Vs/o.ShriPunne | Mine T 3&‘(_’"
Ram Chouhan | ‘M.L. No. 90/2012 L
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5 /s, Om _r.'\”ﬂl?l & Mine Re  [1ig70 ] 250 '!m/.’,f.« 1,00,00
Shae M MO”W" < '1,05 KLD | LPD Per Year | Per Year
Housing & Aréa’ 10,1857 Hect, Crore |
Con_struction - Khasra No,
: q&mpany(p) 1313,1277,1278, > i
Y Ltd. Add. 10. 1279,1177,1178, ' o
Q/:s. Shakti 11941229,1286, W
NAERT, New 1289,1311 3,208, ' | ot
1296, 1290.1282, “
1298,1299,1281,
1283,1291 81293 .
Village :- Kalst Kata e
Tehsil:- Thanagaz &
. | Distt..- Alwar. (Raj.) i
.| Productian Capacity : ; %
316750 Tpa . ; sl
3

A SPECIFIC CONDITIONS

ot Tl in the o l;le—(\ls Zlf; ;P:: SaEAC Rejasthan I'w.reby accord Environmental Clearance to the
Notification 2006 and its subsequent amendng):rr\t i Dt !

g:g:;‘d 'let%i;ler réquirement source, Fue,!,'.Energy requirement, provision for EMP, CSR/ESRactivities
lr n belt/Plantaton and Budgatalry Provision for labour as mentiéned in the Table- | against the riane of
the project proponent and also subject to strict compliance of the term and conditions as follows:

.

b ﬁ?::em to Establish and 9?9“” should be obtained from RECB before statting p}oducﬁmfﬁ-ﬁ,%:ﬁ;é :

2. This Environment Cléa_ranc‘e_ (EC) is .granted to the Project proponet.
de(ails mentioned against that name in the Table-1 above. _

3. That the PP shall comply with all the applicable provisions meffioned in the MoEF and CC Office .
Memorandum dated 24th June, 2014 and 24th December, 2014, _ ,

4. That the grant of this E.C. is issued from the environmentel angle only, and does not absolve the
project proponént from the other statutory ebligations prescribed under any other law or any eth?r
instrument ip force. The sole and complete responsibility, to tomply with the Wtioqs laid dowam :
all other laws for the time-bejng in force, rests with the.industry / unit / project proponeat: Any appedl
against this environmentel clearance shall lie with the Natignal Green Trlabwl::‘-lf pr:w,mthma

: 4 ion 1 he National"Green THbunhaliApt 2080, ~
period of 30 days as presctibed under section 16 of the inbiomabSrsen THIMALARMEIIS .

5. As stated by the PP; the total water requitement for the project shallbe i Wﬁ*?ﬁw
mentioned against the name of the Project Propt_meng m Cozi.no.ﬂ Newssmy:wmss U] be
taken from CGWA for withdrawal Project Proponent of gtound water. sl s

6. As envisaged, the PP shall invest the amount as menf&W} C‘°‘:~ 9.‘;{ Taﬁ%‘bﬁf bt ?;;
name of Projéct Proponetit towards annual recurring @t for implementing the. B

* Management Plan.- e \ ahie s <o -1 acbige Na
e Wf“?mtg ; eld of educstion, health, senitationy ot mm"%ﬁ“
o » < ol 2 “ e r : ; ; : ; : 38 : ,:'.;’ st d SGhO& M'-étc-f s -
activities of the area particularly istance in fariing, ‘proviting Toilets' if SchOOI, €ic. TS,
bas',.eaa')‘ such as drinking water su_pp‘ly, assistanc® m, P \g' pro

4 g Eioiyvs i f‘"aeoo'ﬂms.' mm
! shall be sdsinarked, sletively utitized End rEER gitine the books ot'
amount s .-

o

for the mining lease as jrer

G Scanned with OKEN Scanner



o X nthl compliance re orts sho
repart of thie same. 0, be MARE gl mm&fﬁ?&%nﬁ Sty P PO Asopid
be sum‘\ﬁeﬂtoRPCB and, VA Y dﬁi"‘ RN

4 Yhe\ Wr\:gf 0pt?3$:£§:t:2" ‘Ground Water Authority shall be obtained.

” ‘?ﬁ:;,{i shalalp§onstruct Rairt Water Harvestig Structute and Actificial Recharge Structure in the lease
area as.8ls0 implement othet/suitable consewatlon measures’ to augment glound 'watet resoutces in
{he &rea in mmltaq uwith the Regionat Diy etgr, CGWB.

10. Ocoupati®hal héa) of b 1480 Yl e gim*fhﬂ highest prionty

11. Budgetary provision “of Aount as. mentioi\ed in Col = 12 of, Table fio-1 ‘aghinst the name of
Project Proponent fegdnuin ot the: labom working 1&’ Mg for all necessﬁry infrastructure
facilities such as health facility, sanitationfacility, fuel; éwﬁkmg, along witly. safe drinking water.
medical cainps, and toilets for women, otéche. for infants sheglde, made and stibmitted to RPCB,
Jaipur-at the Hine of CTEICTOThe h@a@mg; faetlities and Gerotp Insurance showld:be'provided for
minjng labours. o

12. Topsoil shaltde staiietive

ar,ww&&cw st dshould not bekepmmmimd fora
period- nm@*thmﬂm years ltﬁ\@md be‘ w'f(ﬁ? m@ mc{ﬁsﬁ%ﬁbn and’ planmﬁnrr i mined out
AIeas.

ydw

13. The pro;ect pmﬁoﬂm‘t shah ‘Shsure that fo natura\ viater cburse / water ‘body shall be obstruued due
to any mining gpevatie

14. The waste shout i%edmmped at. dwgmtad site ag.per approved Mmmg ‘Plan on ‘nensnineralized land
within dease area. o guiside-lgase aree at land provided-by. distriet. authosity.ov;oecupied by the
lessee STP/Quarry LiscenceiderThe height of the dump:shall be: as‘pﬂﬁh@awmmmg plan
and-toe ofithe dump should heve retining veall.

15. The benches height;: width artd 'sftme”sha%ﬂ “be/muintained ‘as per the NIVR! ‘l‘%ﬁ*t&r ﬁ‘t@i DGMS: .
approval. 200 : e
16. Garland: drmns, setﬁuﬁg M »,@mci\z‘ A,

&l s, of° awropr ate: stzg} gradie ~.gﬂ!f*45ng¢h shalt-be
constructedBoth aroubd b T ot hplt ﬁiiﬂ‘gﬂf%\xrden dumps: am it PtioNitd be designed
keeping 50°% safety’ angif o i and ‘sbifve peak sudden reiffall

e i1 ‘(based on’ 50 yws data) and
maximam dissharge in the e dtjmining the mine st ﬁu'@g caphcity shoutd al§a-provide adequate

pits, which - shouldbe constriptetat thercorners of the*gaﬂamiﬂwns and ép»aﬂ&ed
17. Drills shall #ifhiér be operated with-dustéxtractors or equipped with:prater injections system.

18, Asenvisaged; plafation: shali'be raised itt 1dn area-of 33% nﬁw‘ ‘ardarincluding giean belt in the

_safety zone around the mmmg‘fm by planting the native: sﬁﬁms around-ML atea, OB dumps,
' Wackfilled and reclajimed mwnd water body, rads ste: or outsidsilease area m mnmn with the
Gram Panichiayat oﬂ’ateatu’s‘mpaftmenﬂn the cothing iy Ssasont . R
19, Regular % sprinklifig should be carried out in critical areds prpr\’e Ay it p b
levels of SPM and RPM such as haul roads, \oadh&g hnd ungadi
“should be ensured that the Ambient Al Quality pmm&t}‘ { \
CPCB.

20. Data onvesbient 4ir quality and stack mmsslcnsmnmd‘-bn.w&i&e@m

Contral Boaid once itt six midfths, carried bith by MOEFYN’ABL/CECB/R?@WQ«mmm v
lab.

hs"'
21. Blastin efdﬂvmw%mwm only during#he dagtime wit
22. The pr%;it pxépuﬁem gt aly take due care to protect ﬁhe emsﬁ:@%

precaution shall ’oewiwﬁ Mﬁi%é‘wﬂaws
23. No furthet expansxon & Wiy

. SEIAA, Rajasthan. in case of
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siall b thaderto the duthority to asseds eadoquad)
bél rvitsnmentil protection meastives requived; if any.
t clearance uridér'drdvall notification dated 07-05-1992 if

this authority for clearniio

the conditiemrimpo@.‘m, i
24, Applicant shall'aiso take priorenvirt
applicable (District-Atwar)..

Any change in mining technolagy/asope of working shall not be made without prior-approval of the SEIAA.
2. -Any change in the calendar plan Indluding excavation, quatitum of mineral and waste shall nof be made.
3. Periodica monitoring of ambient’ afi &ﬂaﬁ“t?“’ﬁﬁ“ﬁsﬁﬁhﬂ‘lﬁﬁ' out for P, 3'PML,§?M, "S0; and NO,
rionitoring. Lotation of the stafiehs - (mintmoni-6) shall be désidéd -Hisétl 'oh the meteorological data,
topographical- features wnd envirodtintullysdnd & 9% fargets and frequency of manitoring
shall be decided in Consultaiaopilh B Reasthar; St puilghienControf Board (RFCB). Sixhonthly
reports of the data so-collectegs “fthe RPCB/CRCB inclusling the "MoEF,

shell o' regutarly’ subii
Regional office, Lucknow. - regutarty” su

Measures. shailbb-taken for control of noise levels below 8% ABA jn the work envitosihent. Workers engaged

in opertmnns.of HEMM ete. shall be provided wmmmggymuff‘s‘. i s

Industrial waste water (werkshop and waste water from the mine)ishell be properly collected:& treated so as

to conform to the standsrtis prescribed undgf GSR 422 (E) dated 19th May’ 93-apd 31st December 1993

(amended to date). Oft 'andigrease teap shall be installed before discharge. T L

Personnel working. in duty areas shall wear protective respiratory devices theyshalt als§ € grovic
adequate trafriing antdinfortndfioton safety and health aspects: == A .

7. Occupational health surveiflance ‘program of the, workers shall'Be undéraken. pericdicaily to oBServe any
contractions due to e)epomre to dust-and'take cerrective measures, if'fieeded. 2 i

8. The funds earmarked for environmental protection-mieasures shall bz kept inseparateraccount and shail not be
divertetl for-ftfter purpose. Year wise expenditure shall be reportgd to.the RPCB and the Regional office:of

MOoEF located at L:ucknow. ‘ :

£

SJ\

o

“with

.9, The RPCB and MoEF, Regidndl Office, Eucknow"shall monitor compliaoe of the sﬁﬂtﬂatcg\emdmm
project authoritigs shatl pypyide:,gfs‘qt}qf a filled in questionnaire and BIA/EMP report to them and extend full
cooperation to th above offfce(s) by furnishirig the requisite dataiitfornit fon/monitoring Teporss.

10. The praject proponent sHall subwiit'six riibrtily réports on'the ‘statiis of the implementation oF the stipulated
environmental safegiatds to the RECE, CPCB and MoEF, Regiond| Gffioe, Lucknow. &

11, A copy of the cleardtioe ietter will be*merked:io the-conoetned Panchayat/locsl NGO, if &ny, from whom
suggestions/representatians *Wem'pqudewme'pmdgss&ﬂg’ﬂfgfpm;?esai. - . di

'12. The RPCB shall display a:copy.éfthe-clearance letter:at the'Regional Office, Distiipy industry Center and

Collector/Tehsildar’s offige for30 days. 3 L s g S »
13. Failure to comply-with ay-f the sonditions mentioned.above may ;e;ssuéz in withdrawal-of this clearance and
~ atwact action under thegagevisions of Environment (Protection) Act, 1386, . ... o

14. The above conditions,will e enforasd, infer elis, under @Q-M’!ﬁm&%"fy o

Pollution) Act, 197 }',;',;gsir?{f(‘revgnwl & QW‘?’P* PW‘“‘@"Q&% 515*'3’ Rk s e
1986 and the.Pubfic Liability Tnsiirance Act 1991 (dll %ﬁ%ﬂ,‘,ﬁm ot RifeRedc iy MR Court

any other orders passed by the Honb'le Supreme Court afy b e
f law relating to the Subject Matter. : iy citculatedin thegioh, ofis ofWhich

5. %he PPrshall »gnsmrmmﬁsmgiwxeas[ wo local riews papsdififiaely circulated in théegith, e of

" Jamgiage - i » cordedignvironments! tlgaranteraifdopies of the
TR P & that: the project has been accorded? o "o 9
f:il’:ga\::c::nl:ttcrsc:‘: ravaﬂaﬁh-wim SEIAA, Rejesthan and the Rejasthon State Pailation Gmmt .

¥4 y froms %f : Qﬁ-m :\ & A AL At i ckigk et S » 5
éﬁfﬁﬁﬁﬁmm ek Offee, Jeiput(Syaf theRoard, . oy

543 )

. gt ances guch as the, APRTOVELS 0T
. Al the other statytory clearances 2468 & 7 Gt P
" Explosives, Fire_department, vl Aviation D p‘aﬁmenh 1

Fovt 107} LRl H NI . ’b}"é’,""b""'-t !
(protection) Act, {97 etc. shall be obtairied, & may be applice y

e,
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‘ Wﬁg&t the.others. under the ﬂmyisions of Water (Prevention and
(Prevention and Control of Pollution) Act,1981, the Environment
urance) Act,"199] and’EIA Notification’ 06.

$RT 2 aed '
(Priotéction) Act, {986, 1égal action shall,.be- initiated against the

o' the project tiag be: A b PRI ot 1
i g , ¢ iproject fiag been started’ without/obtaining:envirorimental
B s subject.to final order of thie Honb’le Supreme Court of India in the matter of Goa

;3;:3:&@& s. Union-of India in Weit .peﬁﬁo'j%é}vﬂ)‘ No. 460 of the year 2004 as may be applicable to this
20. g:zﬁmﬁzml: :iei;;aﬁgg is mbjaect to the sge}zgiﬁc condf'cfﬁis’ﬁﬁi@fﬂi“e“!’l’ shall’ obtain piior clearance from
apptpab]g;)ﬁ ” fum;:g{o :nciusimg clearance ffom Standiing: @cmamlttce of the National Board Wild Life if
cieérm,&;‘iiaﬁ‘bc s w:a eig;ncaﬂ?l stated " that grant of EC does not imply that forestry and wild life
Baaes s by fhc' - f;; mﬁi:;::ject and tha.t thelr.proposals for forestry and wild Hf'e-c!e&rance will be
p!‘%ojéczt,m [;;mims; "-'mjﬁﬁietnlvir:ﬁmmlh? Gﬂ"fch@r merits a.rfd De.ci.sion taken. The investment made in the
wildtife W@ "f;m%;éntﬁdy‘axﬂqg? ’9”%@;8?;&;@@_111 -aqii’c:patfx?n of the clearance from forestry and
Eriend ‘Q&F P Gostmaimef;‘ﬁﬁptﬁ%ct proponent and Authority or ‘Ministry of
t& Forests shall not be responsiblein this-régard th any manner. ' '

No. FI (4)/SEIAA/SEAC-Raj/Sectt/PlojectCat. I(@)B2 (EC)14-15
Cop,y to following for: tiformetibi and necéssary action: ' ,
fiforest & Climate Change,Govt. of India, IndivaParyavaran = Bhawan, Jor

1. SecretaryMinistry of Edviron ,
Bagh Road; Aliganj, New Delhi-110603. ©

e g% RS

2. Addl. ChisfSecretery, Envirotiests Department, Rajasthan, Jaipur.

3. Smt. Alka¥ala Chairperson, SEIAA, Rajasthan, 69-A, Bajej Nagar Enclave, Jaipur

4. Sh. Sankatha Prasad,(IFS Retd.}250;Gomes Defence Colony, Vaishali Nagar, Jaipur. -

5. Member Secrstary, Rajastian State Pollution Control Board, Jaipur forinformation & necessasy action and to
display this sanetion on the website ofithe Rajasthan Pollution Control Bard, Jaipur.

6. Secretary, SEAC Rajasthan. ‘ P gy .

7. The CCF, Regional Office, Ministry of Environment & Forests, RO(CZ), Kéndriya Bhawan, mm

poknow-226020: . : e | [y,
t of M- & Geology, Court Chorna, Udaipur. G S B
- 4 I, MoEF, Paryavaran Bhavan, CGOComplex; L } if

‘H’, Aligam
8. Directoi',D'v e i BY, T
9 Environment Management Plan-Diviston, Monitoring Ce \_ %
Road, New Delhi-110003. e R e
10. Programmer, Department of Enyironment, Gpve:'nmmﬁt of ‘SRsfldifian, Jeipor Wit M&:@m&ﬁm .

copy of this E.C. on the webblite. . . =
11. Copy to be placed in individual M,Me‘nmneé?ﬁﬁa‘l. 2.of Tdble 1.

qted 22/08; 16.
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i EOCE St et il @)
g OF THE PRINCIPA VT. Op o jaSTHAN 4

L {
WILDLIFE W AI%{E‘EF NATA RVATOR OF FORESTS & CHIEX

, Nap O BHAWAN, JAIPUR
mail.com RANYA * T Ph-0141-2700151

wl\"'ra'@g WLC/CWLW/2019 .
No: ¥ ) Dated:
70, '

; OFFIC

Om Shubliem Housing and Congtrye
10 A/15, Shakti Nagar, New Doy on Pi. L.
pin: 110007 ;

piect: In-Principle appro . ' .
3 Existing Marlg)lz I:/l?]l]e?l wilglife clearance 1l proposal for Shubham Mines,

Construction (P) Ltd (ML N, 258/89) of M/s Om Shubham Housing &
o arca of 101857 ha‘ Is)nuate:d at village - Kalsi Kala, Thana Gazi, Alwar, for
: e, Lo /838/2016
Ref:- Moef & CC letter No F.No, 6—26/5033;&?5%%1;0232022. ;

% t .

i «\V:)t;;igf::cis ncc)) ﬂge7 ?%?/Ve mentioned subject, SC-NBWL in its 67" meeting dated
23'03.'2 g :nd condi"tions' a. ) had recommended the proposal subject to compliance of
certan (€ s per the letter yupder reference. In pursuance of the same, Chief

Wﬂd!_ife Warden,. Rajz}sthan hereby accords in-principle approval for compliance of following
sonditions and mitigative measures

f. Two percent of the proportional project cost falling within the ESZ of Protected Area should

be deposited in RPACS by the user agency for management and protection of wildlife in the
state as @ COTpus.

No work shall be done before sunrise and after sunset in the project area.

No material of any kind should be extracted from the Protected Area and Eco-Sensitive Zone

except the project area. ;

4 There will be no felling of trees and burning of fuel wood inside the Protected Area and Eco-
Sensitive Zone. '

5. The waste material generated should be disposed outside the Protected Area and Eco-
Sensitive Zone or within the project arca.

6. There will be no labor camp within 1 km from the boundary of Protected Area.

7. No blasting will be carried out within 1 km from the boundary of Protected Area during the
work. : .

8. Green belt should be created by the User Agency on the periphery of the project area.

9. Water harvesting structure for recharging of water should be mandatory in the project area.

10. There shall be no high mast/ peam/search Lights & high sounds within 1 km from the

% Pfotected Area boundary.
11. Signages regarding informatio
volumes, speed etc should be erected
12. The user agency and project personne
(Protection) A : : e .
13. Maintenarr:();e :ct;i\ll?t;.').of any nature should be carried out only after seeking formal approval
from competent authority of tigerf reservet "l : .
14, Six feet hﬁzh Wallu' lto b)(; consgtruc ed on the periphery of applied project area.
i DRy 15 aired under FCA-1980 or other acts may be taken as per rules.
\‘\m"‘)b 1 y permission/clearance red S PACS for construction of 6 feet high protection wall

6. T ,- . 1n
iglzrii:;‘i%e::y . 11‘41 dgjl??f g:?s wall will be calculated at the rate of 250 m for each ha of
N { eas. Len

roject area.

9 The project proponent should €
Ay L

the mining lease.

R

n about the wild animals in the area, control of the traffic
in the project area. . -
| will comply with the provisions of the Wildlife

psure that 10 natural watercourse is affected at any stage of

Page 96
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ﬁ%‘é t;zherever required for short te

. .Slomovement of wild animals.
i pe at carmarked site(s
N of the mined oyt areas.

Tm, it may . do;"!; J
¢

) only wig, adeg,
a

18. No long term dumping may
in a way that it creates least d‘
19. Topsoil should be stacked W
measures and should be used 10
20. No night time mining shall’bei‘{ o
21. Labor camps and other project pe

lease area ' d out |
- o out in critj :
22. Regular water sprinkling should be ¢# Lin critical areas prone to air pollution,

23 Wante water-fom i oL pr ;iiu{y collected and treated before release
conform to the standards prescribed =<t Environment (Protection) Secon
Rules, 1993 or as amended fro um ;_thlme.' i |

24. An annual compliance certificate O, e ,Stlpulated conditions shall be submitteg by

‘ d Life Warden and an annual compliance certificas : th?
den to Government of India. © shal

project proponent to the Chief
£2% proportional project cost as per condition

¢

halia .
shall operate only within the boundarie, .
0 th?

as to
d Amendmem

be submitted by the Chief Wild Lif¢
Details of RPACS Account for deposit ¢
above are as follows:- L :
1.” Name of Account - RAJASTHAN PROTECTED CONSERVATION SOCIETY

2. Name of Bank & Branch - e Bank of India, Tilakmarg Jaipur. Q,
3. Account No — 00000061087162999 '
4. TFSC Code — SBIN0031 _»
The compliance of terms and conditions of which are mentioned in 67th NBWL minues
should be provided in the form of affidavit/undertaking on Rs 50/~ stamp paper duly verified
by the DCF concerned and forwarded by CCF(\WL) & FD Sariska.
A
(ArindamTomar)
Chief Wildlife Warden, Rajasthan, Jaipur
No: F (766 YWLC/CWLW/2019/Jca-7 54 Dated: Oj/ °$//” ”q”é
Copy fPWMdeq to the following for necessary monitoring and compliance: v
Nl./a‘ddmonal Director of Forests (WL ( :CC, New Delhi :

27 Chairman, RSPCB, Jaipur
. Secretary, Department of Forest
. Secretary Department of mines J ur.
. Secretary, Environment departmen
: Dr. Rajendra Kumar, Scientist C_ &
(Wildlife Division), Goveram
7. Chief Conservator of Forests (
conditions as listed above and proy;
conditions by User Agency along
~Cleataiice,,. = =T
8. Deputy Conservator of Forests

«

E

ssue of Environment Clearance as per rules.
of Environment, Forest and Climate Change

D U W

ld Director, Sariska to ensure compliance of the“
list in tabular format regarding comPha.'lce ofa J
ons for issue of final Wildlife

commendati
T3

Chief W ildlife Warden, Rajasthan, Jaipur
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Regional

ffice Alwar
i Rajasthan State Pollution Control Board
el D-Block, Ambedkar Nagar, Alwar-301001
W Phone: 0144-2372996Fax: 0144-2372996

Revised Consent

File No F(Mines)/Alwar(Thanagazi)/64(1)/2024-2025/1790-1791
OrderNo  2024-2025/Alwar/5141 Date:  28/02/2025

Unit Id : 83,745
M/s Om Shubham Housing & Construction Pvt. Ltd.

Kurki House, 897, Gautam Marg, Nirman Nagar, Jaipur

E-Mail : kurkijoy@yahoo.com

Sub: Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981 and under Section 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 for your Minor Mineral Mine at near Village-, Tehsil-Thanagazi,
District- Alwar (M.L.No-258/89 ).

Ref: (i) Your applications dated 29/11/2024
(ii) Received on 29/11/2024

(iii) Received at Head office on 23/11/2024
Sir,
In view of the details submitted vide your above referred applications/ documents, the
Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)
Act,1981 and under Section 25/26 of Water (Prevention & Control of Pollution) Act, 1974
is hereby granted for carrying mining activities. This consent is subject to the following
stipulations:-

1 That this consent is being granted in favour of M/s. Om Shubham Housing &
Construction Pvt. Ltd., a Mine of Minor Mineral having M.L.No.- 258/89in an area
measuring 10.1857 Hectares at/near Village- ,Tehsil-Thanagazi,District-Alwar.

2 That this consent is valid for a period from 01/03 /2025 to 28/02 /2030

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity
1 MARBLE 316750.0000 MT/ANNUM

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.

Signature valid

Digitally signed by, raj Sharma
Date: 2025 2413 IST
Reason: Sel

Location:
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Rajasthan State Pollution Control Board

P — D-Block, Ambedkar Nagar, Alwar-301001
%’ Phone: 0144-2372996Fax: 0144-2372996

Revised Consent

File No F(Mines)/Alwar(Thanagazi)/64(1)/2024-2025/1790-1791

OrderNo  2024-2025/Alwar/5141 Date: 28/02/2025
Unit Id : 83,745
5

That this consent to establish/consent to operate is only for carrying out mining of mineral/ore
and not for any processing/benefication or crushing/grinding of ore/mineral for which a
separate application for consent to establish and/or consent to operate should be submitted.
The project proponent is required to obtain seprate consent to establish and consent to operate
for carrying out mining of other minerals(s), if any or processing/beneficiation of such
mineral(s) and for any addition/modification/alteration or change in process.

6 That this Consent to Operate is for mining / processing / beneficiation of product as
mentioned above in M.L.No.-258/89 and a separate Consent to Operate is required to
be obtained for any other Mineral mining/ processing/ beneficiation Plant/process if
any and for any addition/ modification/ alteration or change in process.

7 That all other clearances/ permissions including Wildlife Clearance from
the Standing Committee of the National Board for Wildlife shall be
obtained, as may be required under the Wild life (Protection) Act, 1972
orany other act/ rules/ notifications and/ or any orders of the Hon'ble
NGT/ court.

8 That this consent to operate is being issued for mining of 'Marble @
316750 Tonnes per Annum’' at ML No. 258/89in an area measuring
10.1857 Hectares near village- Kalsi Kala Guvada, Tehsil- Thanagazi,
District- Alwar only.

9 That the unit shall have to comply with the Guidelines for Abatement of
pollution from mining operations issued by the Board vide letter no
F.14(38) policy/RPCB/ Plg./ 2786-2817 dated 15.07.2011.

10 That the lessee shall develop plantation as per specified norms in at least
33% of the lease area to maintain ambient air quality around the lease
area.

11 That the Mining shall be done as per the approved Mining Plan/ Scheme
and annual preduction must not exceed the capacity as mentioned in this
consent letter.

12 That this consent is issued on the basis of documents submitted in by the
applicant, if any discrepancies is found in the document/facts submitted by
the unit then the consent shall be treated as revoked without any further
notice and the unit shall be liable for action in accordance with provisions
of law.

13 That adequate measures shall be taken for control of emissions from the
areas prone to air pollution and mining operations.

14 That no discharge of effluent shall be made within or outside the premises.

Signature valid

Digitally signed by rqli Sharma
Date: 2025. 24:13 IST
Reason: Sel

Location:
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Rajasthan State Pollution Control Board

el D-Block, Ambedkar Nagar, Alwar-301001
@ Phone: 0144-2372996Fax: 0144-2372996

File No
Order No

Unit Id :
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Revised Consent

F(Mines)/Alwar(Thanagazi)/64(1)/2024-2025/1790-1791

€2)

—

2024-2025/Alwar/5141 Date:  28/02/2025

83,745

That top soil shall be stacked separately and used for plantation &
agriculture.

That the lessee shall comply all the conditions as imposed in
Environmental Clearance letter issued from State Level Environmental

Impact Assessment Authority (SEIAA), Rajasthan, vide letter No F1
(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat. 1(a)B2(EC)14-15 dated
22/08/2016.

Thai the lessee shall comply ail ihe conditions as imposed in
Environmental Clearance letter issued from State Level Environmental

Impact Assessment Authority (SEIAA), Rajasthan, vide letter No F1
(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.BZ(-------- Jaipur dated

That this consent to operate is vaild for production of Marble @ 316750
Tonnes per Annum. For any change in product and/ or increase in
capacity/lease area, the mine has to seek fresh Environmental Clearance,
Consent to Establish & Consent to Operate.

That plantation shall be developed so as to cover at least 33% of the total
land use for mining and allied activities as given in Approved Mining Plan
and shall be maintained at all the time to maintain ambient air quality
around the mine.

That this consent is subject to any order or direction from Hon'ble
Supreme Court/High Court/National Green Tribunal (NGT) or any other
Court of the competent jurisdiction. ;
That no natural water course and/or water resources shall be obstructed
due to any mining operation. Adequate measures shall be taken for
protection of the older-streams, if any, emanating / passing through
themining area during the course of mining operation.

That the Consent to Operate shall be valid for the above said period only if
mining lease is valid.

That the lessee shall maintain the pillars of mining lease area. It shall be
ensured that mining shall not be carried out beyond the demarcated area
by the Department of Mines and Geology (GOR).

That the effective safeguard measures such as regular water sprinkling
shall be carried out in critical areas prone to air pollution and having high
level of particulate matter such as loading and unloading point and all
transfer points during handling of the minerals. Extensive water sprinkling
shall be carried out on roads. It should be ensure that the ambient air
quality parameters conform to the norms prescribed by the Central
Pollution Control Board in this regards.

Signature valid

Digitally signed by Mlgraj Sharma
Date: 2025. 24:13 IST
Reason: Sel

Location:




Rajasthan State Pollution Control Board

e D-Block, Ambedkar Nagar, Alwar-301001
:%%ﬁ Phone: 0144-2372996Fax: 0144-2372996

Revised Consent
File No F(Mines)/Alwar(Thanagazi)/64(1)/2024-2025/1790-1791
OrderNo  2024-2025/Alwar/5141 Date: 28/02/2025
Unit Id : 83,745 ‘

25 That ground water shall not be extracted without prior permission of the

26
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Re2(4;9fﬁce Alwar

Central Ground Water Authority (CGWA).

That the vehicular emissions shall kept under control and regularly
monitored. Measures shall be taken for maintenance of vehicles used in
mining operations and in transportations of minerals. The vehicles
carrying the minerals shall be covered with a tarpaulin and shall not be
overloaded.

Thai haui roads should be regularly graded and compacied. Regular water
sprinkling should be «carried out on haul roads to minimize dust
generations.

That regular water sprinkling should be carried out in critical areas prone
to air pollution and having high levels of SPM and RSPM such as on haul
road, loading and unloading points and transfer points.

That you shall not establish/operate any stone crusher/mineral
grinding/mineral processing plant within said lease without obtaining
prior consent of the State Board.

That adequate measure shall be taken for control of fugitive emissions
from the areas prone to air pollution.

That this consent to operate shall not be valid, if the lessee has not
obtained permissions required, if any, from NBWL/Forest Department etc.
with respect to Wild Life Sanctuary /National Parks/ Critical Tiger Habitats
in compliance of various orders passed by any other law /act/rule/
regulation or order of MoE&F and/or any Court / Tribunal time to time.

That the mine shall install adequately designed rain water harvesting
structure for prevention and recharge of ground water in and around the
lease area.

This the mine shall not allow unauthorized disposal of any solid waste on
land inside or outside the premises.

That the mine shall not allow unauthorized disposal of any solid waste on
land inside or outside the premises.

That the lessee should dump the overburden in such a manner that it does
not get washed away to nearby water tanks and lakes etc. during rainy
season.

That you shall submit point wise compliance of the consent at least once in
a year.

That this consent is subjected to the provisions of the Forest
(Conservation) Act, 1980, Forest (Conservation) Rules, 1981 and any

other relevant statutes, orders and guidelines as may be applicable to the
lease from time to time.

Signature valid

Digitally signed by, raj Sharma
Date: 2025 24:13 IST
Reason: Sel

Location:
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Rajasthan State Pollution Control Board
Lt D-Block, Ambedkar Nagar, Alwar-301001
‘\-@ Phone: 0144-2372996Fax: 0144-2372996
Revised Consent
File No F(Mines)/Alwar(Thanagazi)/64(1)/2024-2025/1790-1791
Order No  2024-2025/Alwar/5141 Date: 28/02/2025
Unit Id : 83,745
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R92(50fﬁce Alwar

That the lessee shall be liable to remit outstanding consent fee; if any, on
account of lapsed consent period/consent to establish/default
period/additional consent fee as and when asked for.

That the grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

Thai the grant of this conseni io operaie is issued from the environmental
angle only, and does not absolve the project proponent

from the other statutory obligations prescribed under law or any other
instrument in force. The sole and complete responsibility, to comply with
the conditions laid down in all other laws for the time-being in force, rests
with the industry/unit/preject propenent,

That the lessee shall comply with the order dated 06/11/2023 passed by
the Hon'ble NGT in the matter of 0. A. No. 36/2023 (CZ) "Brijendra Kumar
Mala & Anr. vs State of Madhya Pradesh & Ors." and 0. A. No. 155/2023
(CZ) "Bhilwara Mines Wa Paryavaran Sudhar Samiti vs Union of India &
Ors." and subsequent order passed by the Hon'ble NGT/Supreme Court in
this matter.

That the grant of this consent to operate shall not, in any way, adversely
affect or jeopardize the legal proceedings, if any, instituted in the past or
that could be instituted against you by the state Board for violation of the
provisions of the Air or the rules made there under.

That the lessee has deposited amount of Rs. 43,000/- for plantation with
the Forest Department in accordance with the State Board's office order
no. 1176-1264 dated 26/07/2023.

That you shall submit application for renewal of consent at least 2 months
before expiry of consent, failing to which, additional fee, shall have to be
deposited by the lessee in accordance with the prevailing fee notification.

That this revised consent letter shall supercede the earlier consent letter
F(Mines)/Alwar(Thanagazi)/64(1)/2024-2025/1788-1789 dated 24/02/2025

That all other general conditions enclosed as Annexure shall be strictly complied with.

That this Consent is subject to the conditions as stated above and general conditions as
stated in Annexure. Further, the mining unit wili comply with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 & Water (Prevention & Control
Pollution) Act, 1974and any such conditions as may be specified from time to time by

the State Board under the provisions of the aforesaid Acts.

Date: 2025.
Reason: Sel
Location:

G




Reejsf’fﬁce Alwar @
Rajasthan State Pollution Control Board

D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996Fax: 0144-2372996

¢l

Revised Consent

File No F(Mines)/Alwar(Thanagazi)/64(1)/2024-2025/1790-1791
OrderNo  2024-2025/Alwar/5141 Date:  28/02/2025

Unit Id : 83,745

48 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility, to comply with the conditions laid down in all other laws for the
time-being in force, rests with the industry/ unit/ project proponent.

49 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legai proceedings, if any, instituted in the past or that could be instituted
against you by the State Board for violation of the provisions of the Act or the Rules
made thereunder.

50 That the grant of this consent to establish/operate is issued from the environmental angle
only, and does not absoive the project proponent from the other statutory obligations
prescribed under any other law or any other legal instrument in force. The sole and
complete responsibility, to comply with the conditons laid down in all other laws for the
time-being in force, rests with the industry/unit/project proponent.

Encl: As Above

Yours sincerely,

Regional Officer
(A):  Copy To:-
1 Master File.
(B):

1 Mining Engineer, Department of Mines Geology (GOR), Alwar, to inform that this Consent has been issued from
the environmental angle only, and ensuring compliance of any other act/Rule/Regulations/Guidefines or order of
any Court/Tribunal is the sole responsibility of the project proponent and the concerned Departments.

2 DCF, Sariska Tiger project, Sariska, Alwar to inform that this Consent has been issued from the environmental

angle only, and ensuring compliance of any other Act/Rule/Regulations/Guidelines or order of any Court/Tribunal
Is the sole responsibility of the project proponent and the concerned Departments.

Regional Officer

Signature valid

Digitally signed by, raj Sharma
Date: 2025 224:13 IST
Reason: Sel

Location:




ﬁ—m\ eMye - |3
R% Office Alwar

Rajasthan State Pollution Control Board

.i—“;ﬁ_m—; D-Block, Ambedkar Nagar, Alwar-301001
‘T’W Phone: 0144-2372996
Registered
FileNo : F(Tech)/Alwar(Thanagazi)/758(1)/2023-2024/706-707
OrderNo: 2023-2024/Alwar/10016 Date:  Jul 132023 4:56PM

Unit Id : 122546
M/s Om Shubham Dolomite Powder

897, Gautam Marg, Nirman Nagar , Jaipur

Sub: Consent to Operate under Section 25/260f the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 20/05/2023 and subsequent correspondence.

Sir,

Consent to Operate under the provisions of Section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby
granted for you Om Shubham Housing and Consiruciion Company Pvt. Lid plant
situated at Kalsi Ka Guwada Jhiri Tehsil:Thanagazi District:Alwar
the following conditions:-

, Rajasthan, subject to

1 That this Consent to Operate is valid for a period from 20/05/2023 to 30/04/2033 .

2 That this Consent is granted for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes or providing
following services with capacities given below:

Particular Type Quantity with Unit

DOLOMITE POWDER Product 20.00 MT/HR

3 That this Consent to Operate is for existing plant, pi'ocess & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the Om Shubham Housing and Construction Company Pvt. Ltd piant wiil comply
with the standards as prescribed vide MoEF notification No. GSR 826(E) dated 16th
November, 2009 with respect to National Ambient Air Quality Standards.

Page 1 of5

Location:
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T Rajasthan State Pollution Control Board
[ ] D-Block, Ambedkar Nagar, Alwar-301001
\\\—.’“’?\fﬁ’ Phone: 0144-2372996
Registered
FileNo :  F(Tech)/Alwar(Thanagazi)/758(1)/2023-2024/706-707
OrderNo: 2023-2024/Alwar/10016 Date:  Jul132023 4:56PM

Unit Id : 122546

5 Thatthe industry shall maintain the following pollution control measures & fugitive emmission

standards
Sources of fugitive Pollution Control Prescribed
Emissions Measures S Standard
Mineral Grinding units

1. Completely Closed SPM Between 3
System meters and 10
2. CONSTRUCTION OF meters from any
METALLED OR HARD process
SURFACED ROADS WITHIN equipment of a
THE PREMISES MG unit shall not
3. Dust containment cum exceed 600
suppression system for the pg/m3
equipment
4, Growing of a green belt
along the Periphery

5. Regular cleaning and
wetting of the ground within
the premises

6. WATER SPRAYING
SYSTEM

6 That the project proponent shall be liable to remit outstanding consent fee; if any,
on account of lapsed consent period/consent to establish/default
period/additional consent fee as and when asked for.

7 That the total capital cost of the project shall not exceed to Rs. 885.13 Lacs which
includes the capital investment of land, building & plant & machinery.

8 That the pollution control measures should be installed as per details contained in
puidelines for Abatement of pollution in mineral grinding industry issued by the
Board vide letter no. F.14(38) Policy/RPCB/PLG./4430-4462 dated 21/07/2020. The
guidelines are available on website of the Board (www.rpcb.nic.in).

9 That this Consent to Operate is being issued for establishing of mineral Grinding
plant having capacity of Dust 20 MT/Hr at the premises situated at Village :- Jhiri,
Tehsil :- Thanagazi, District:- Alwar.

10 The ground within the premises must be cleaned and wetted regularly.

Page 2 of 5

Chaudhary
Date: 2023.
Reason: SelfAl
Location:
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(49

sl Rajasthan State Pollution Control Board
e ] D-Block, Ambedkar Nagar, Alwar-301001
"@/’ Phone: 0144-2372996
Registered
File No F(Tech)/Alwar(Thanagazi)/758(1)/2023-2024/706-707
OrderNo: 2023-2024/Alwar/10016 Date:  Jul132023 4:56PM
Unit Id : 122546

11 That the minimum 33% of the land on which industry is established or proposed to
be established is covered by plantation.

12 A Sign Board showing the name, address and capacity of the industry as well as
validity of the consents should be displayed at the entrance of the site.

13 That this consent will not be used as an evidence for ascertaining the land title and
its use.

14 That the grant of consent shall not absolve the project proponent from making
compliance of other statutory obligations prescribed under any other law or
directions of courts or any other instrument for the time being in force.

15 That industry shall provide and maintain channel / control system for control of
fugitive emissions from the various activities / process.

16 That the unit shall not allow making any obstacles to any natural water flow i.e.
natural nallah/stream carrying rain water to any water body.

17 That the domestic effluent generated from the industry shall be treated as per IS:
2470 (Part- 1 & 1I) and the wreated effluent shall be disposed through septic tanks
and soak pits.

18 That no ground water shall be abstracted without prior permission from CGWA.

19 That the grant of this consent is issued from the environmental angle only, and
does not absolve the project proponent from the other statutory obligations
prescribed under law or any other jnstrument in force. The sole and complete
responsibility, to comply with the conditions laid down in all other laws for the
time-being in force, rests with the industry/unit/project proponent.

20 That the grant of this consent to shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the state Board for violation of the provisions of the Air or
the rules made there under.

21 That the industry shall obtain Environmental Clearance from competent authority
under EIA Notification dated 14.09.2006for any such activity which attracts
Environmental clearance under EIA Notification dated 14.09.2006.

22 That this consent is subjected to post audit of Pollution Control Measures (PCM) or

consent conditions. In case, it is found during post inspection, the industry has
flouted conditions of consent/ authorization/ or inadequate PCM, the consent will
be revoked and directions for closure will be issued under 33 (A) of water Act, 1974,
section 31(A) of Air Act, 1981or section 5of Environment (Protection) Act 1986
without any further notice.

Page 3cf 5
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Chaudhary
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Rajasthan State Pollution Control Board

E_ D-Block, Ambedkar Nagar, Alwar-301001
S\Q;N‘" "#,"" Phone: 0144-2372996
Registered
FileNo : F(Tech)/Alwar(Thanagazi);758(1)/2023-2024/706-707
OrderNo: 2023-2024/Alwar/10016 Date:  Jul132023 4:56PM

Unit Id : 122546

23 That the unit shall apply for renewal of this Consent to Operate at least four
months prior to expiry date of this consent letter else additional fee shall have to be
deposited in accordance with the Rajasthan Water & Air (Prevention & Control of
Pollution) Rules 2016 & Amendments

24 That this Consent to Operate has been issued in compliance of Head Office letter no
F.12 (ALW-91)RPCB/Alwar/386 dated 19/05/2023.

25 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

26 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

27 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or
the Rules made thereunder.

28 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized disinantler or recycler.

29 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

30 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

31 That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

Page4 of 5

Digitally sign
Chaudhary
Date: 2023. :56:54 IST
Reason: SelfAl
Location:
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Rajasthan State Pollution Control Board
e D-Block, Ambedkar Nagar, Alwar-301001
‘W Phone: 0144-2372996
Registered
File No F(Tech)/Alwar(Thanagazi)/758(1)/2023-2024/706-707

OrderNo: 2023-2024/Alwar/10016 Date:

Unit Id : 122546

&2

Jul 13 2023 4:56PM

32 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be

33

returned to the authorized dealers or recyclers only.

authorized recyclers shall be maintained and made available to the officers of the Boar
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The Project Proponent will comply
with the provisions of the Water Act and Air Act and to such other conditions as may, from

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal
action under the relevant provisions of the said Act(s).

Yours sincerely,
Regional Officer| Alwar ]
(A): Copy to:-
1 Master File.
Regional Officer| Alwar |

Page 50of 5

That the record of batteries purchased and sold/ returned to registered dealers and/ or |
d




